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[Shri Bhupesh Gupta]

Before I sit down, Sir, I wou'd like that a
categorical assurance be given to the workers
that the award of the Third Pay Commission
would be applicable to th m as to any other
Government employee.

Sir, the representa'ives of the Indian Statis
ical Institute Worker's O ganization are in
Delhi. And, as yo i know, in this House I have
taken over the problems of these workers. I
hope the Prime Minister will personally look
into this thirg The assurance that has been
given should not be violated. These workers
should not be treated in a shady manner. I
would appeal to the Prime Minister, since she
is in charge of it, to look ii.to this matter
personally, and, if possible, meet ‘'he
representatives of the Indian Statist cil
Institute Workers' Organization and have trn
matter settled to their satisfaction. Their
demands are very legitimate. So, Sir, these are
my suggestions.

REFERENCE TO MISS McNAMARA'S
VISIT TO INDIA

SHRI BHUPESH GUPTA (West Bengal) :
There is one more thing which I regret to say. Mr
Svvaran Singh is not here but I put it to the
House that L. K. Jha, Indian Ambassador to
Washington, brought the daughter of former
Defence Secretary of the U.S A.. Robert
McNamara, to India for a holiday even after the
Indo-Pakistan War with a view to influencing
some people who have leanings towards
America. We should like to be told possibly,
during the course of the House as to why he
brought her here, whether he took the
permission, who gave t'te visa and what was the
purpose of the visit and why Mr. L K.. Jha
should have gone there to bring Mr. McNamara's
daughter to India. He is not an escort for the
daughter of Mr. McNamara. Why did he do that
? This should be revealed to the House. Mr.
McNamara's daughter can come here on her own.
The Americans have rot enough money and
everything, [t docs not require J the Indian
Ambassador to accompany or ( escort the
daughter of Robert McNamara I and land her in|
this country.

MR. DEPUTY CHAIRMAN : The
House stands adjourned tili 2-30 P.M.

The House then adjourned for
lunch at eleven minutes past one of
the clock.

The House reassembled after lunch at half
past two of the clock, MR. DEPUTY
CHAIRMAN in the CHATR.

THE RAJYA SABHA
SECRETARIAT (RECRUITMENT
AND CONDITIONS OF SERVICE)

BILL, 1968

DR. BHAI MAHAVIR (Delhi) : Sir, [
beg to move :

"That the Bill to regulate the recruitment
and conditions of service of staff in the Rajya
Sabha Secretariat be taken into
consideration."

sq-gurfy A7 FIT TISTAST A% 2
fegz (femamz nvz Fwdhoe o wifaa)
far 1968 fadgns waw & ama 9w@A
T Z0 qA 477 GAFATZ | 3 FU
TE HEA YTH W OH OFTH 51 99 FIA
g7 fa=ne woar faast afagrg 7§ Fa7A7
At &1 uz 2f A FET #0077 T 20
Faf H #2947 17 F 7 qrEsy ¥ OF08
FIATE AT AZN AT HET ) 97 1952 F
ey qGT A1 #4qAT F a7 ngHiza
viezafa & o @91 F FHAG g3 K
e # A F Are faant & S
A Y, qveg ag Ao wwafen @i F
fao 41; swaty a9 a5 & fav 61 5179 a=
a1 Fa1 47 wal a4 faadi w1 fafaafaa
F9 AM21 FTAA AT F A0 | 7 AfAarA
FY AFAZ 90T F, WAIEH, a8 98 FT A
a2, faaw mex 2-

"Parliament may by law regulate
recruitment and the conditions
service of persons appointed to

Secretarial staff of either House
Parliament."
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TF TCx qIIAI 21 K A1 AT F#90F 39
qAT UF ZH { A AT AT KT S7TAT
o a3 zafeo za% of A AT 3TN
¥ 4g sqgeqr w99 5 ag av ¥ fon
seafen wasg 397 21 #17 3INA 7 a°0-

"Until provision is made by Parliament
under clause (2), the President may, af er
consultation with the Speaker of the House
of the People or the Chairman of the
Council of States, as the case may be,
make rules regulating the recruitment, and
the conditions of service of persons
appointed, to the secretarial Staff of the
House of the People or the Council of
States, and any rules so made shall have
effect Subject to the provisions of any law
made under the said clause."

wZIZA, a7 W1 9341 3 Aaw & fan
#t v 4 W Fw { IAF w499
ATHIAT FIAT AT FT OF F40 379
fear sy &t ww fagaw &1 a@ 4
FFATITAT A 770 | A A g ¥ A
FITW H § 747 WA, FfFEa zaar wew
7 591 § 5 az 1 aargr 1 39
i1 2 fr afsgrea 9 wmw 379 @@
s & yvaeq ¥ o7 a1q I91 & 9
frar & et ax Tz FE & 9w
gfaam § o Foqar 71 7L TF FeANT
#1 Augauy qx fagw 397 a0 Hiv 9
frawt w1 7o frar aon, sa@d g wEA
FT FAAFT gAE ®q § 9w @ 2 H
q7q 1 o9 aF F FAIE F A AW
fasr=a #1 T :ifaw F€ar & 7 3997
| sgwwa awAdl g1 o0 §@ FFAr
ZAar & ag fm fr w7 ¥ alsanwt 7
5T HAT &, 97 AWAAT 7, T TEqTAT
& Fww foar 2, av. wE 2T, WA FF

F @z afzar a7 51 g ¢ sfaaa 7 S
FeqaT #1 2 Tt g0 799 F faw faoyw
grar wifgn et 3a fadgaw v =
F1 g7 &7 & fon gz fadas a7 w3
&7 F1 arEw Fan g
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| gzrarawa E fFgegmear iz q
nar #39 F fao 347 gdftar 787 #1 0% )
ATFIT %1 951 4% W& 2, A WA
A%t fw qzmrr s aar & feo @
A F wqArt @ aar F foo o wiaa
FATA AT AATIFAT HJ99 FIA 8, I3
qz e A0, FIE G AT A
avs a1 fFguw @ a1 IAw a3z
q A wwar ar gaar g fw, Sfeast
F AW 0 UFAA(zq @AY ¥ AT
& | AT 3g 6T A1 g=31 a4 § e -
ATFEIEY A1 97 N7, gL 3w ¥ e
Y AT ATE A oA qr faodY gm ¥
Freft azeq 51 97% & ¥ agt samr
FqGHA ATA AT 3| Az AT @ faaaw
#1 539 2, gg f3aara g fv avamn #
THE gHmEl #1T sEwd ¥ @it § oA
Arfa 781 § 917 wezafa &1 9% o
FAMGH AT AT ITA FIA T A4
f& |77 9 417 § g 1€ fagg awfa
T TE £T AT | T A AT AIA AT
qrfl At ¥7 97 FEAT F q9H1 T A0S
AT 41 17 18-9-'4 ¥ qAZ H 39 Had
# st fagas sorar 91 37 97 fasie w9
gu W TR AR Wwel ¥ OowaAr
gegmewm faz 7 gz w31 a1 f& 3z
HIATT HZF4T 47 F A17 39 AT HIOFIT
AW geART TIAT dfFF @ wwwEr,
#17 @i Fr 372a ag w1 T a1 5 e
geF17 51 39 fa3gaF &1 faag sz
giar a1 vrezafs wgag 71 efrgfr oag A
fmamar | g8 WA v @ &, waimwe,
aumar g fF 9% 390 1 99 990§
39 # fa=w1? F74 Fv @fgawe Iq 9%
TIFT PIEAT 91T 47, 57 &1 afsgian
F Fqwilagi § gq9 § or ag g34 [
gfz &, a1l a9% ¥ AT AT AT
%Y W&t T Ay gdt F Ay § faaw
907, TAr 497 w0 Ara A1 # IH
sfaa &1 w2 o awar g fF alk
ag g3 39 a7 # fagqre s & W
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[Dr. Bhai Mahavii]

aaafa ¥ 19 F qe77 gE0AT Far 2,
ur Fak AMAFT 97 FGT AT 7| A
g Howr Faf 74 2 afz wdr a|
2T @1 "fqa| ¥ far sgaer a@l fear
w1 foaar Sema adt §3 9T w F197
far ar | o2 7Y Faw g 77 frafg ®
st enaear #Ar wifze gEEr faamam
wva & fou ov madr wEa F oawe
ady AT gl & famprd & oag
faduw wega w7 v@r £ oW AT WO
wrAr< &, #41 qfasr & 77 qg IR 2rar
T g ag # gw owmERi FoAE Ameq
THA B A 4T AT |

ugiza, =z ¥ aanfa o F am
a7 #1 afagmg § 57 5w 2w oAy
gar w91 wafa wEg feeage
g1 gu Ay fasiadr arw AT 2
g7 9% g7 Afageq wrd AT F
faer wat=a st w1z w17 Haray % frao
FoaeAdd @ qAwA 2 IAAr AAN &
faar F1% F19 747 20 @A, FZ AF AT
£ 1 Far fauma w2 F A7 97 ANt
F1 gara grar Jifze, 1@ a3 v @
77 7 8Y 7 39 gHAEY FT AT F Faav
i fast wavea AY ara &7 770 § F1E w1,
o oY wardy uz § 3T AT A%, %3
ma@l | gax svw vdr fafa dqar &
srdt & f fama awz 7 s oY Far
AT F 1\ # oF swgewr g fad og
ez 2T a5 7 Fam wong 1 oasar #
afe Fr wforer w98 F 217 FE MEFT
AF AA T HT TAT 9T ZA0 1 TH
fadia® a7 faiz w95 awa g7 77 eamq
At Arfze f& zaF @ /9 o
fasga 7z 7di & fo awafd =giw 7
FIE gANTAA T 1w | afz g8 eowy E
ataz & gz afasea soiqrtesr #
g3t § fF% 91T ag wiga o gfiz 7
AT AT AfFT 1 F7y W<y & 5aq |

fr afaarar ¥ sa=ifzg¥ a7 wdt 74r
a7 1 oAt F wga 4 o1 fagq a7 /I
zfaq qug ag o fafvga 57, 959
11 w1 #fawre g@r Wz 7 (5 wea
FeE ¥ faw gaea ar qEerd wAEy
F1 | afz 72 937 9% 417 H AL A
uq faaifex s<ar & w7 Famif &
ar? ¥ A1 v {ye €1 § 7A% Ny owA
az ¢ f& gart afami=y & swafoan &
wfaeg g7, IAF a4 9C FAIHE ATEC-
WE AT SWEA A gAr g | G
feaf & 7 f5 a3 fagr =2
IAFT Awe A1 g4t a¥ | § A F
o sz @ gardr afafaat sy O uraaE
F1, AF 5T TAA-AA] F wvae §OE0 A1
FHATTZ A1 661 F ¥ 7 71 a8 AT
A AT ATHIT AT aFET H A
aafsr & 3z | AW AF aAg wWIfE
ATA AL A1, TAT FIE FTAA A AT
z 4 mowifas ®7 §F dwwT &
qAEA 7 3R AT I B4 queAr
ot %7 37 Fraw 5 f3areat o 3 2
4T |

afan Fefm faam w=e 9v &
FEamfEdr & aFw gnF F AT g
aEd & i 8w 39 FAA @17 T A4
w1 oag wfagw wmg 77 fF 3z
aqa afggeg F sasitar § fao Far
#1 wd @1 fafqagd =39 %%, a8 zwv
Fwaariaw ffesmmgas @ 3=,
SA1FaTdr 7 fqorsar F Ava av w4540
#1 fawm 7z a5

et gar F afqareg 0 51 wH=197
frges fad s 2, wEiza, sawr Saw
oY afwama ax @ Afag vz Far
2, 7 fpeft gt daraT ¥ faR 359 gz
9T SR & fon a1 ammy a0y amy A
mq, §E Fwa ofwae Afaqfd
F A9, 9T qF T F A garen
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U wa7 gfgg 727 a9 a9 | 29 wuger ¥
zq Af @rEy w1 977 967 F A df
A=y ar 39 Agq ¥ fEdy dr sew
TATET 7 F75 F15 #vaed Agl 21 480
Fra oft oF fafuer gerr oW 2 e
Harwai 71 F10 15T & 71 reeg JE
2 | 7z faforez gw17 & safsadi &1 =99
FqT 9EAT &, 0F wkT ¥ ag afgwer
oF 734 €7 A1 #fAama g, 4T 4
sararfas 2 5 gar? sadarfaat &1 Far
&t urT v,

SHRI N. G. GORAY (Mabharashtra) : Once
you are in it, you connot get out of it.

zro aif WA WY St w7 v
f& 7z 83w 2, az 997 su=rfai § fag
17 F1E Fvedidz £ ar,

SHRI N. G. GORAY : It is a reflection on
the structure.

o Wif WEIAT : AT HATT gFE
¥ v § &9 1 F oTH owega &y
fiafa #1 & ey feefy ® wmear
igar g B owgt g7 gav wwwrd-
F77 Arwfagar| & w4 wiw qfam F
faug ¥ fafsweaar v 21«7 far oy
gAY AT IAF AT H TIB, WAIAA, WiF
7 a1 21, 79 avg 71 feata G2 599 &
fro ag AT AE4AT E o

vz, #Aifs ag sraiqas, 77 afs-
qrea fafaez gwrr #1 2, agifs zav
samfedt & o0 w1 v Avd & www
FI & afam ag eparfas 2 fF ogmre
THATI A 41 #3171 a9 @ W
qIRIT F HAET 47 747 Frafes § w9
Fo7 T AR F1 qA A JANE I
fam 211 250 90 A1 e9d F T@T g0
#1zq fagrs F @ ¥ o fifmz
wragra f&a 71

#7 & = faqaw 4t 3w e@ngaey
AT F1 M7 93T T AT AyFAT  Aqr2AT
g | A% s 71 afafaqi 51 39 #280
w2 TIH g ag wAy Er 2 f oww
afvarsr Farama ¥ g 23 & o &
T AIA & WA "z 1 f 3w
gfasre s 47 oA9" ¥ 9% saaT
frge 217 aret fasw afifa, fagw Har
afafd ¥ =0 777 ¥ $8 Gy @A)

azl 48 w99 Iz AFAT ¥ fR s
afgaiza & saoifedt & awsw ¥ T
iq & fou g1 fAdis F:7 & foo a9 ¥
Tz wardi a1 afafast & wEar sw
Faarfenf #7 famgar § a2 sHmi
ar 7@ dn FTw | Ay 9w faswm
fazrarz 2 ar 3 w9 w1 AT 5t o
At &1 gl aFar, 37 § 78 wgar qveg &
7z wwT FEW ¥ gu o a1 F waey
#1 37 afzarsal &7 Foya1 f &7 A97
2 foa wfzareai w, faw avg & 29 §,
gare FHAIea] 1 F19 Fea1 92AT F
yafau zasr 531 F waf 5 avaw #
fage s 5 Ao afz g a9 & a@7en
¥ gafeqd 7 AT TR Of AW F o3a7
ATIAT FIAT 927 f &1 39 AFwg #
sar st ¥ 207 & g3 77 agt faue
FOr | @ aA ag fF e 3w A
o #raeg 9 fAEe w9 F fAv axn
g a1 #ar 3z gardt g & smaar g,
T A%7 F #7991 B AN FgSw-A9vaM 2
W17 729 F A9 w1 IAT FA FIT FT
ZT & 7% %A g0 oW waa ¥ ogg 4
ot Az @ 29 fE w7 dwrEer
7t foaw f& aftwawg & sawifag &
faers ®17 797 F @17 ¥ FI1E A% Te957
#1 w1 Frew 210 (e fa ot afz fesly
nF WIAATT FTH F WA W o§EA 33 AT
ffagga s= a1 f& oz % ¥ fimx
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[zre wmf wzrdiz]

gaer v & A7 A7 $E @ wwT A@w
a¥ar § a1 9 garg A fawnT v w
fawa & wg sl a4 46t

ozt aF tashr amEl &1 qraew 2,
WA §eFTE F fg9 waimw F aw3 A7
Wi T F7 §4 uF 04T afafy q@a
guag zaw fear 2 foa® e swmfa
aqr rey @A 7 4 awer afeafeq &6
TAF T3 AT AfTAT F oA€Y IF A0
Y fa7 damg 1 g4 g = fag
wama gAIE afvaey & FE=ifl &
g9 & A39 7 fraar geage gvar 2
SAFT OF ITZIW ZAT 99T gROU 1 S
af9ar@a W w7 $79 ar7 Faar=ar 51
far dg+t wal & fawad &1 1957 ¥
wwqa ¥ gxring frar aar ar Iny s6E
ggarzsl 41 I9F F4 F A ¥ fafw
AT ¥ HYATRFL F A9 TEr 9,
ardl @ AfeFres ¥ zraszd &1 @
fafaedt & zremerest & awraT wav Wan
a1, gig faw wate f1 At ® Fre
ga¥1 34 fafe daew F agamEst ¥
AT 7 FE FH THT WA | FHIL ATAEAN
F1 ZAT AT GIAIRT & AT @A F
avid |1 faw q3mA § 0% Uar @
maArar fr faad gmi sgaeEsl #1399
AT AT FEN FH @y AAT | FE AL
agh & FgAEEl 4 75 197 fao  fasfim
ATT AAW A1 FEAA ATH WIHT WA
q¥ faw wanwg SaFY A A 1970 aF
AT TAA T TF | FAT ATANT F ¢+ ¥ EqeE
&7 & az 721 fr 72 afageg 9% #14
ga &1 dmHi & age 2, afav ¥ oww
A9 H T9 A T AFA | qeAH FIH
aftqa & arg 7 92 9781 ¥ 240
& 9EATH FHIL AFATZST 71 A% qUAT
37 |1 f2ar qar ) 12 7§, 1970 57 =54
fae warea # Y gw wwa vy wET @,
Al GG Fex §A, sET wF swEnifEa

9UT §Eql 648 ¥ Iwe ® gz wiA fw
g2 UF DAL 9 A T AT AL | 9T TZ
g1 57 oo f 9z oA 91 91T
TR T7 w4 & fau gary wgaranl w1
FAL FAIEET F gAEwE A v 4l
oF FAl IHH A1 @A W ag 42 fw
A1 AR % anl 7 A I7 g 4
FAF, AT A AT A AT AvAN A
ger 57 fagr  wrfzm 21 ag w0 o9
F5 a01 & 19 F7 Ig 9 3T I AGAF
F AU 97 g@ Faqatzal @ FEl
wfa oF A g-afg 2ar e a8
faar war ) afemm ag g FoF as T
ar gz #1 af afgq 7A@ ¥ F9
fzesr sy gar vgw fmar war =
afFa@a § gFaEsl & A19 4 Fe0d
aEr g4ar ! amr wA aeg 4v feafy wn
qEFIT AT 4 ¥3A 3fE v aver g 7
741 7Z & fF a0 o9 949 § gt
F1, 29 729 T s9arfvar &1, g7 afwqzg
F FHAT0 F1 AT T W AT 399
dadY qudl % foo Fam famr gama 1
gurafez qv fawe vgar 9.1 7 ar ag
q7A Faw fzai 1 v 94 71 fawaa
ft #7 weare ? dfag T agar 7 4
f& 78 |z dwr A TH wAT F1OqUA
F97 &1 ygrza, = fAdaw #7193 )
zafay az wazaw 2 & afwaey &
Faarfedl & ga9 ¥ faw @qdqr =raear
w7 w1 wigare o qar #1 fwdy afafy
#1 &1 a f& a5 waag 71

TH% a7y @Y A g2 o1 Fz 7 fF oAt
as a1 afendt F sgmz za afamen ¥
FHAIET gl forwraal 1 da7 G40 A
%A WY wEA § 9s1 AF Awd #17 #
g o wide, vy feafn d dar o7 &
f foad gare saafeat a7 ag srazasar
w997 21 fF 7 az7 & 9ot wfzamea) &
fo %7 waew & faewe wmary 95T,
vt feafs & foq wagd dar 7 &y
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el fou gy =nar 2, sz srreaw § froew
vl =Eeqn #¢ fF fas® s mer
Afaey, @1 51 FFFgfaat @1 Fa W
FoF faaa Fleaagds o 9@ 51
e g Zar &, sEsr GEEE gw
FHAT A7 TTFTE |

warea, &% 39 fraos # g9 3o
geetfaa fEa &) swoaera 7 & FEAr
arzar g f5 o 3979 1968 ¥ frr md
T I 3HF AT AT 17 F A% F 1 0A
¥ g 999 aEAm 7ze7 fagt 7 #7270 5
qMA TAAT FH FATAT F91 wAr 7oA
Fawma sz fr s G gz fas 1968 §
g fpar ar @3 7 597 a3 v 3ga
qrAT A G7 F A9 98 AF 3 A1 AT
IAAN T e g4l f7 s A wror
qr | 9% T oAET 9 q [azE s
Figar 5 =7 FATAAT F A 7 qy A0
UF-UF HFT 97, U-OF AT 97, 0F-0F
gaaATT 7T F1% vAT wvg A4 2 TR
gaFt frr ady &fzdt 71 fagg wraar g1
7 &1 oF gfeewz foar 2, &7 Ay
F faq ow s fpn 2 ooftT @A F w1
o g, fer st & sgm foogai
afgaren & ad FH09 31 F 1 qa-
F@ AT #, A HST-HIA 9 F, IT g4%
m % AL 7 faar frar am, g9 wof
#t fafnwzar 1 & s i« faq az
1 39%1 9 & 917 few awe ¥ femre
IAH FTH FA1 2 947 3% 87 |, IAHT
wafa o FFa 93 4 9941 72 s 2

gqa1 &t A gawr ey avg &
afazor 9% 7574 51 2 eF w3 Al
7 fagie w75 67 3% FAawl w0
faatvor Frar strr &1 gA g4H SAeFAT
Fiit | wrA | FA ] Zaan £ A g9 w4-
4l 97 §7 9397 0 fraad w7 § A1
o7 58 337 o R @ a4y 93 41 44
wan § 5 @7 32 7 33 fFEda g

ArgzaF aum T ) wiEe § min froag
a7, ot qtF3=7 & sAI57 & o
ATT TEOE F AR AL FACAEAT
#Fra $9 ux w3 Faawr Far w19 47
A A & 1 AT g At AvTweEfAam
539297 faceq §, 39 772 F19@7 A1
FE FIA AL AT 2 | ZTTWIAA T A
F0 41 & 3z A Aarzwsziaag szeqzam
FE #ar 2 #wenidm awrdi #
A gEAE q3E o4 E, I
A1F &, IAM A AZma wA OF
fen st gzvgzaa 2ar &, 39 w6 51 49
IH AT FOEH FET STA0 9340 ¢ (

i w17 fOq1ZeT F 1 w19 2 #1 iy
q%7 41 AT ARGA AT ArEVAFAT Z1A
g\ #angar § f5 #41 of w30 g
a7 ga7 & fan @t gw @i oft sgaw-
qfF sit, wng saw § fF ageqow gz 9%
garar 9 , FAY $7 477 ] 917 9907
& fr wzegl #7 0F 7% AT A AwAg §
q2f At & 1 At Y afsfeafs ¥ gu
feqrEt mx avrar ¥97 £, vy fowd ax
a1 #9721 3a% fesrd § s owr
war, 51 feavze & femg foar, 3z faogs
SwE 1 A TAA HIFEE FTEFAT AL
A77aT &7 (997 9747 W WA w77 §,
fagdt voaie 7 3 =10 ¥ 797 2, fa=
q7E X F1T A FA IAG IEAIT FOA 7,
387 7g Tpeafaw A1 2 R g® gl
arat g7 faare s T 9t faar
FA F Ar7 IAT AFAAAT F fAuiowy
far star =iz o

§ =9 " ¥ 01 390 F wAadal
7AW AE 7 GFAIE 0 A woww
Wt FTE JA AW AR H A wgm
f& At asg Jar a7t 2 w32 B, AW
1T w1 FHAEY 2, 3% T A1 2w a9y
FAaq0 2, 771 ag 3% fan qaled aur-
i & At =A% T aa a9 gar afaor F
fam 2w waw 211 &1 W oaIE @ A
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[zte wrd warfie]

SrA1 a7 AT o & o gw A sw
aen ¥ fan dgw afafe 537, #fw ==
¥ § 439 1 FF F747 q0027 |

59 g7 Tiwar ® gatan g 3349
§ wgars q=r ot mfws 57 fear & oate
TH 1T FT 99 FAT APAT A A1 FHFT
F7 foar 1 ga oY afawin vgms 9+
& 9T #1399 # wifqe =% faar 2

1 o3A%) Jow-afz § uw fafge
g31% 7 afvada fear g, 9 wied wvEe
# Fq 1 Fa9 i A searfar a9
Fav-afz & 79 wfas §, wfiizy faak
FEEIfET q7ard 7R ¥ § 3% 39
afus v md & | Tww s H qar
grfad #ft awgar | gF A # fEoaEr
9T ST FHATE ovar § AT Arfafa,
IAF AN A5 AT A S0 7 AfFATAT
& e & Ry £1 2, 7 far oft gat
&4 H AIr A A7 AFT AV A AT
glzr a7 sfaaed 21 & sror afz gaFr
W 49 gU AR AT AT § w0 I
afaw 3av-4fz % a5 a1 45 = & f&
AT HIA AT E AU N FHIT FHAT
difaarfedt #1 @ra Fo1 F¢ ST FE G
st "Fd | AT wAmg F amfawrd
sTAT AT w1 w19 gar w7 fEeEr o
gAY W araa § A1 A7 K0 FT qFA
9% gz1 91t 1 9gwafa & qg9%
az7 #@ifwa 2 1 zafeu 33 FT9afz
afas 41 w3, 7z 99 sfaq wi=s gan
g 1 avt av = wfgg@y & Faerfa)
a1 31 wwra-aar fasar oS wE
ga F su=ifal 51 fawar 2, sfea
W aF FIATH FWEA F OAEIA FT
grae 2, UFERE &1 930 §, T FiET
79 afaared & s0 Arfdl &1 agy w9
frer @7 & et Zr@ § a0 F9) 7Y 412
e fZ@rg A 9T A qaEy 1 4o

FATET F3 AW HAF04] T FH F3H 715
saaifell & fan 429 snaw 9w, 0FrE
afier qv faw, * feq 7 ot a1 wra a2
F A%d | T qEA § {47 qEA AT
argar fr frad 4% ars sfear s
faeay fegfa wefanfedf &1 awm a9 &
®7 # 34 &7 20 9fqma Y &, wafs
s g6l F afaxier F F@afar ar

gy qIFEY sH=ift F 0 AWE
¥g% 15 afima & frar smar
5, afz fam vameas fod  FF

F fao 20 sfqma &§7 g snafy @&
FZET AT g8 A1F FOU AZ WAR ZAT
fr wrsa mar & weiafeat 4 20 gfeoa
7 faar 9 A% 1 TwaAE ¥ # a4z FATar
wE T umAt g % oarT qeEre A Az
Tl 47 8 FW A FA FATEN;
FiF WA qLFC F AL FEtvar %
feg agrar @17 &1 41F qTHIT 9T TG
Z1g gz #fE gvE i A aen
=il z, afeq T afaaes & #595-
Fiftay &7 fEar Tada ari & FFw 450
& #9195 faq aga Az afew 4
aEY TEAT |

w9 # 0w #v wgAET A AT AT
arvsr w41 fersan) wermar afaarer
& a9 wifval &7 qgerr difag 2 otv oot
T FAT #A4 92 wEr, 9geafa @
gaaT agt difg & &fra ga@ o o
qI9TF 19 97 £ & 399 951 97 FaA
o ga-faE &1 #1 9EmAlT F #4997
afas feea & | o sog wgv wfea &
wal 97 frafag & &0 =9 aww afagey
% gaz afag & 6 9z & 1 347 7 4 dF9A
gifpas afanfaal ¥ 8§ 9% a3 § aar
FreT qrEd § faaat w@em 18 2 wafs
UAH-FTEL QA S FEewl 2 fwad

fedigz, €% oftzd, Hiw  ezegew,

fears arfeest snfy 45 a5 sfesw 2
0 {7 Faw OF @ qge afsq 4 qree
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W AE £ ) T A3 18 THeE  afwad
% M 4 w7 qfaq foq g Far aif
45 997E HEIT F Ng uw way afeq
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oF gyafas &t faghha avgr § g A
1 A 2 1 eg Feg afe Ymy Ao @ ©w
1 fadg &1 wfawry v foar gan adia
g §, 99 & fafmezr 01 & 45 sufaand
&Y q3¥fa ¥ afus waac ad §

0% w=Et 9.9 we ard Fgarfal
¥ feq o adieafr & afus sgae 2t 2
# zq avasy ¥ wag J9 oo fFozaa
g1 3 nfesiea ¥ e @l ovn-Frev
T a8 &7 fFa s ¥ =@n aar, Jafs

TT - wrgFTER sgEfRal F1 S19 FZq 93@Y

g 9l 3T A FHEIS ¥ g

B T T

a8 fafsm g 2 f5 s@ fadas &
g &% wfus swfrg drmar =i
a1 wamifeal w1 @ gif Iz 98 @&
&1 gAY 51T Faw fagfea § aeg T
& A F1amar & JAr 3, 9%g
fagfia & miz 3a% g0 3% QA &

RPN

A grasrd & sEIET 3TN,
sArEl § ;e qray g« qenfogy
T & S 6,6 AT 77 a7 F TN AT
@ £, 9CT u¥) &F q6F a8f 9T F iy

- 78 f&y a% | =9 way @ afgwas #@
sast & Q@ at 1 oF w7 fedram
FAs 1T gAw Awe frdrAaw awm o
¥TAT F wiF g1 g FF AT F1 FW TH
ar & &) fe sai 7 40 v fuwr T TR
Fw @ = fag @y & A A oA
oF aF ¥ T T frarar |gm §a
wrd geFIT ¥ fafuesw gamwad ¥ 4
<1l & wmvei 9T et s § fsgur
sqrgz wacefeq amiady W §, foud gas
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fasrat agr a=r w1AY 9z fegre fsar =1
FFEAT ¥ | o 79 gfaarsy § Aoy #rg
aTEEar Y § 1 s Aifew B, qieg g
X% 3w frog wo ot feafa & wF 3
sy § wgmfeagagm gq At ®
At 57 5% 5 ofs A1f 29 q93 #
#fzard zat aFafedi & a8 § ¥ Gt
A1 ST 21 J1 3ERT w51 9 wwgT fe
A, fyal g fAaron &Y /) ag 20y
Tt 79 ¢ v 77 wfagrea § w97, 1953
U 18 ygaE s g, wafs ar7 9 399 ger
g qgy § =7 5 gady ofir vw aav

il Faw ux 1 ymafes 91, 99 fx g
syafagi 1 dxar 4 &1 SF a0 H
F73%, 1959 § agaiTwl €7 gear 23 o,
W ATA So T AT A WY F) wwoEH
afgama & ey #1 F19 72 T2, F9>
s |dr # A Umogen § 7 wmvomed
garafas fEwri $1 a7 FH ag 0 IE
Iyafag oF 4 3¢ § |T AT AT
¥HATIET ) F=AT 18 W @@ FT 21 AF A
oFF QUi W AT N O¥EF avd FE
®1 &, queg @iy A1 &d & qro §
X AN 30§ Ffow g @®oar)
FgH 57 397 3T AUT § IT Q90 7 FLA
FI e % a5 ) § 97 Far § °F 737
AT Ty qta 7 9397 gour fE 3| faaaw
71 o ga< #fafz 1 4fq fzar amg e
39 gaT afafs & za wg *1 o Ty
sra % 99 390 &% g At afamwag ¥
fafasr at & waard agr sfamifeai =y
IHH QAT BT @AT FIA 4 g2 & AW
AT 3w wfafs ¥ Iy swdt ag ) R
FE B |

# arfar ¥ ox F@ Fer 2 F¢
AT &% AT W fagaw FY awgT F
F Vg AT A1 3383 & HT S @
JrAFET A 77 7 By #8 §, 39 FE
7T &Y reanady 7 §ar 3, v A
T3 A qq:Al A4, 4§ K FTELAGEAT
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[zro wrd wardi? |

7 1z o fasges 7 amar am fF
Y a7 7 Bl Fora wrigsT F oavaed
# 1% foywaa a7 a0 I9F 007 FA A5
sfzar @ % greor sy oA fawmn A1
wEt Gz g¥ 21, nat 71 A gz gd Ay,
AT 75 £ s A fAAaw & 93 Al
g # Ay Faw gz BF T4 9T sageq
g8 T 2, 3FAT 0F FIFAT HAT ZFT
Y FHANTE T 3% 0F A A7E T
fag wfaer a1 9% ady & B0 am
v fami 12 § oYz sHa9Y Sl 2 3A9
zFT maq gz @fawmid A% @A
fafigaar 21 a7 3z fer o afafiman
¥ WAt § 4 GA¥ g0 Ee w4 2ANgEE
AT F 0F Feg 51 (AN 1 g9
neEi F g & I fagmw %) 939 F
fastiog gega wvar § 9Yw srow Fvar
f @aw Taat TAFEFIT F30T )

Dr. K. MATHEW KURIAN. (Keraraj :
Sir, 1 move :

That the Bill lo regulate the recruitment
and conditions of service of staff in the Rajya
Sabha Secretariat be referred to a Select
Committee of the Ra.iya Sabha consisting of
the following 10 members,

1. Shri Sasankasekhar Sanyal

2. Shri Suhrid Mullick Choudhury
3. Shri K. Chandrasekharan

4.  Shri u. K. Lakshmana Gowda
5. Shri Pranab Kumar Mukherjee
6. Dr.Z A. Ahmad

7. Shri Nawal Kishore

8. Shri Jagdish Prasad Mathur

9.  Shri Lokanath Misra and
10.  Shri V. K. Sakhalecha

with instructions to report by the first
dayof the Eighty-first Session.

ot gy senE (fazre) o oftww, &
TENT F2ATE

vrrsy AT AfSEreT F FOard
F7 F1 OWAT q4T FAT FT 9491 AT
fafafas #73 1% fagss #1 7199
aur Y uw 93¢ wiafy w5, faa®
faeafataa azea i, swi:

1. = w5907 gz Tz
2. 4T FeEdaT

3. =To Hze Teo HEHT
4. oY 737 fxome

5. T SiFary faor

6. A1 ST g\IT ATy
7. A Fro Fo FwmaAT

8. 1 ATNAY gar3 Wi

T AgEm ¥ Ay §yw w7 oAz
a1 gfadzw st a7 F wfeag frag
ﬁ % & ‘h

oY w oy At (599 w2e) g
EqE WElad, § gearg aear 4

‘s wAr afaEe g F saa19)-
T AT At F4r HFIT F7 WAl )
fafertag #35 o1& fagque w1 o7
war #1 ox gav afafs &1, faay
fasfefaa & aaer @7, aafy -

I = g3guwaas fag
2.t gy

3. =lo FTo o AT
4. =7 Faw favie

5. = @9 fag
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6. Y ATHATATT HIAT
7. ’.fr ?ﬁo Eﬁ'a q‘?:.'zqf
8. Y AMeITIAT A

W oagan % A Ay A froag
F7A1 sfagza qumdt @7 F w49 w0
Fofan faaw 23"

The questions were proposed.

MR. DEPUTY CHAIRMAN : I hope you
have taken the consent of the Members whom
you have listed in the Motion.

SHRI MAN SINGH VARMA: Yes.

MR. DEPUTY CHAIRMAN : Then, the
motion and the amendments are open for
discussion, Now Mr. D.P. Singh.

SHRI D. P. SINCH (Bihar) : Mr. Deputy
Chairman, when this Bill was moved and copies
circulated, we had an impression as if this is
intended to operate in a free field, as if there
was no law or rule in operation and that it is
intended to cover the field envisaged under the
Constirution in Article 98. And that is how the
emphasis seems to have been laid in the
various clauses and in the speech also the
learned Member has emphasised that it is
intended to fulfil a long-felt need. But after
some enquiry we came to know that rules
obtain here regulating the recruitment and
conditions of service of Rajya Sabha
Secretariat and they have been in operation
since 1957. On a comparison of the various
provisions of the rules, the recruitment, the
conditions of service, the qualifications for
appointment, the appointing authority, the
period of probation, their pay, leave, pension,
age of compulsory retirement, the extent and
composition of this Secretariat and the
composition of the disciplinary authorities, the
procedure for imposing major penalties,
appeals, and so on, it appears that, by and
large, they have only been repeated in a
different form. At some places I found various
safeguards that obtain in the rules have been
deleted. After two or three sentences, in three
or four clauses, it appears, the provisions
have been put in

different sentences and so on and so forth.
Now, rules as envisaged under Article 98 (3)
of the Constitution already obtain and they are
already prevalent for regulating the conditions
of service and it is clearly envisaged that until
such time as a law is made under Article 98(2)
of the Constitution, tho rules that will be m tde
will operate and will have the validity of
law. Now, if during the working, certain
anomalies hav& been found and if they are
sought to be put vis-a-vis similar services
o'.taining in h> Secretariat or other
Governmental branches, or if there are other
kinds of discrimination or injustice being
perpetuated, then these are individual m liters
which can be looked into and surely I suppose
there will be no objection from any pany of the
House to remedying such anomalies and d
screpan-cies and they could be put in order.

But at the moment a law emphasizing the
anomalies in one branch or so, as was done by
the hon. Member, seems to be wholly
unnecessny. If, on a critical examination, there
appears to be more things which are in
disorder in the Rajya Sabha Secretariat which
has been doing an immensely good job and
which has been doing creditable service to the
House, and if there are certain things ihit need
to be done for the staff, then t suppose the
government would come forward with a
comprehensive legislation considering all
aspects and if necessary suitably amend or
recast or bring forward a new legislation
giving them relief or improving their
conditions of service. But the Bill in its present
form, in my opinion, hardly makes any
advance and hardly would serve any useful
purpose. Apart from the suggestion that the
hon. Member has made that in order to
improve the terms and conditions of service,
M;;n-bers of the House should be taken into
confidence and should be asked to participate
in the various committees, there are really no
mijor departures. This particular suggestion
that he has made is not free from danger or
difficulty and therefore not free from criticism.
Normally this Secretariat is catering to the
need of the House. If the Members are not
associated with decisions concerning a
particular grievance or disciplinary action or
other cases of that nature, then I would say that
it is better for everybody concerned and better
for the morale of the services also.  Initially
it all
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begins very innocuously and innocently.
Normally everyone woukl say—and I would
support it wholeheartedly—that Members of
this House are capable of detachment and their
decisions will not be influenced by their
personal ideas or whims, mu.h less personal
interests. Bin tlvough \ears it has been seen
that the more you keep allof from these
decisions, the better. Therefore, ever body
would appreciate the suggestion made that in
matters of appointment, promotion, etc. the
best of standards will be maintained and there
will be no discrimination. I only say that the
rule that obtains today inculcates all these and
there are no major departures sought to be
suggested in the Bill. Therefore, I am content
to say that the government—if they consider
that there are certain aspects to be looked into
or certain grievances that have to be remedied
or removed -should come forward with a
comprehensive legislation and in that case this
Bill must be rejected.

MR. DEPUTY CHA.RMAN : Before I
call the next speaker, 1 will read out a not
which I have just new received from Shri
Gangoa Sharan Sinha :

"I never have been a member of any Select
or any other Committee of the House nor do
I intend to be a member now. Therefore, my
name may be deleted."

That is why I say that the hon. Members
should make sure fisst and propose the names.

SHRI PRANAB KUMAR MUKHERIJEE
(West Bengal) : Mr. Deputy Chairman, Sir,
my name appears in one of the lists submitted
earlier. I am not also concerned with it.

MR. DEPUTY CHAIRMAN : Members
should be very careful when they propose the
names to the Select Committee. They should
Jake first the consent of the Member
concerned. Otheiwise, the amendments will
fall through. Now, I call upon Mr. Anandan to
speak.

SHKI K. CHANDRASEKHARAN
(Kerala) : Mr Deputy Chairman, Sir, may

I have a word ? I do not know whether my
name has also been suggested. Anyway, I have
not been consulted.

SHRI MAHAVIR TYAGI (Uttar Pradesh)
Mr. Deputy Chairman, may I make a
submission ? Sir, the convention is that in such
matters the views of the Government must be
known to the House before we discuss the
question. You may please a™>k the
Government representatives to express their
views about it.

THE MINITSER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : That is not the convention.

MR. DEPUTY CHAIRMAN : Mr. Tyagi,
they might even make up their mind during the
discussion.

SHRI T. V. ANANDAN (Tamil Nadu): Mr.
Deputy Chairman, Sir, the Bill introduced by
my colleague. Dr. Bhai Mahtvir, is to be
appreciated because of the fact that we are a big
democracy, ths biggest democracy in the world,
the success of which, Mr. Deputy Chairman,
depends upon the efficiency with which the
Parliament Secretariat works. It is the
Parliament Secretariat which functions every
day to see that the Members of Parliament who
are elected by the electorate are fed properly in
all spheres. Therefore, Sir, the Secretariat staff
should be kept above everything. I remember,
Sir, it the days of the British Raj—you know,
ws follow the British pattern of parliamen ary
democracy— h' then Secretary of State, Mr.
B;vin, said once that "the Secretariat staff of
Parliament are to be above board and they
should be kepc on-tented in all spheres. They
should not lower themselves so as to approach
any Member of Parliament or any political
party and for that they should be above their
need,." Therefore Sir, I think, Dr. Bhai
Mahavir, though he may belong to a political
party, thought it right to bring forward this Bill
to frame the rules, pay structure and the service
conditions in such a way that the Secretariat
staff fael contented. Therefore, Sir, I am in full
support of what all Dr. Bhai Mahavir said. Not
only that, Sir. The presence of so many
Members today in this afternoon
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session shows how much interested they are to
relieve the Secretariat staff of their cifliculties.
It behoves you who was sitting on the
Opposition benches till yesterday that the Bill
has come up for discussion now underyou
rleadership.  Theiefore, Sir/hs is the
appropriate time for u, to go into the Bill in
detail which is now before us and see that the
entire body of this House supports it. I am not
finding fault with the Government. But, Sir, the
Government oujfet to have brought forward this
Bill earlier. But they ha\e failed, althnu-h in
the name of Dr. Bhai Mahavir this Bill has been
lying since 1968.

Sir, I am not in full agreement with the pay
structure proposed by (he Bill, becau e it is out-
dated. Today we are in 1972 when th: Third
Pay Commission is going into the details of the
pay structure of the Central Government
employees, where the need-based minimum
demanded is between Rs.300 and Rs. 35C for a
Class IV unskilled worker. When a Class IV
unskilled worker could demand a need-based
wage of between Rs.300 & Rs. 350, how could
the minimum pay of a Class IV employee in the
Rajya Sabha Secretariat be less than that
demanded by an unskil led wage-earner in the
country ?

Here, Sir, for a class III employee the
recruitment qualification is niitrieulation plus
typewriting. Matriculation is essential for entry
into the Cential or a State Government in the
country today. The typewriting qualification
meant an additional pay or an honorarium for
him. This is what is happening today in the
Central Government Secretariat all over. But
here, Sir, the qualification insisted is
matriculation plus typewriting for the minimum
start of Rs.110, which is gi\en all over Ind a to
Lower Division Clerks. Therefore, Sir, it needs
immediate reciification because the Secretariat
insists that typewriting qualification is one of
the essential qualifications for entry into tlvs
Secretariat.

Sir, T remember that soon after we took
over charge of governance o' this country the
All India Congress Committee sent some of
their representatives to European countries to
find out how the pay structure is

constructed there. They came and submitted a
report to the All India Congress Committee,
stating that the difference in the advanced
countries of Europe between the lowest and the
highest paid is not more than twelve times. Hut
here, unfortunately. Sir, — I am not casting
aspers ons on anybody— when the
Secretariat's highest official is graded at Rs.
3500, a Class IV man is at Rs. 70. And
compared with other Central Government
employees, it works out to more than 30 or 35
times the difference. Therefore, Sir, in the
changed political setup after the mid-term
election, and in view of the propaganda being
carried on all over the country today that
disparities should be removed—this is one of
the major, fundamental programmes before the
ruling party — this disparity has to be
removed. You must first remove disparity in
this democratic setup of the Rajya Sabha. The
parliamentary system of government for its
success depends upon the staff of the
Secretariat. And, therefore, here the application
of formula 1 : 10 should first be applied. If it is
applied, Sir, to the demand of the working
class in this country, the demand of a need-
based minimum would automatically end.
Members of Parliament should today decide
that the pay structure for the Secretariat staff
should be set up in this order.

I have no desire to go into the other service
conditions placed before the House by Dr.
Mabhavir. I have no difference of opinion with
him, except when he says in one clause that
when one has obtained 5 increments then he is
entitled to fixation on a point to point basis in
the new pay scale. Those who are in service on
the date when the new pay structure comes ‘nto
effect should be fitted into the new pay
structure and be given the point-to-point
increase. Then only a man who has put in some
ten years of service be equally satisfied with
the pay structure considering his number of
years of service. If you bring in the five-year
limit and then have the point-to-point increase
there will be discontentment amongst the staff.
Therefore, depending upon the number of years
of service one has put in lie his to earn has
increments, either one increment for every
three years or one increment each year ; that
depends upon the pay structure that we are
going to adopt.
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Then there is another point and it is police
verification. We have seen in this country that
the Kerala State Government has removed
police verification ; so also the famous West
Bengal Government. Why should we, after
having attained freedom and a democracy, go
in for police verification ? It was a process
brought into this Government by the Britishers
when everyone of us was not free and whatever
they dictated was law. Therefore, why. after 25
years of freedom, a c't zen who attains
citizenship under the Constitution of India and
when applies for a Government employment,
should be subjected to the verification of his
antecedents by a policeman ? Are the police
above board ?—I ask. I come from a
raiwayman's family and I have been dealing
with railwaymen's problems for the last so
many years. And I know, if a man tips
something immediately a good report is given
by the police. If he does not, an unfavourable
report is given by the police. So, why should
we, under a democracy, following a
Constitution unparalleled in the world, sibmit
ourselves to a policeman's verification ? I think
this process of police verification is quite cont-
rary to the freedom that we are enjoying.
Therefore, I do not at all like the suggestion of
Dr. Bhai Mahavir that this police verification
should be made.

Then, Sir, there are many other problems.
After all, the Secretariat staff also are human
beings just as our Ministers, the Prime
Minister and the President of India are. In
1957 certain rules and regulations have been
framed for the staff of the Secretariat but, I
think, in certain cases they were violated. It is
not fair. When we Members of Parliament
expect judicious disposal of our business at the
hands of the Secretariat staff, I think violation
of the rules by the Secretariat against their
own staff should not find a place. But I main-
tain that everybody is prone to err and
therefore they too err. In future at least the rule
of seniority should be very strictly followed
amongst the Secretariat staff according to the
rules which we have framed for observance. A
specific case was mentioned but I do not want
to refer to it. It is a case of the past and let the
past be buried. In the future at lea t let us
follow the rules to

create confidence and contentment
the staff of the Secretariat.

amongst

As Dr. Bhai Mahavir has stated, pro-
motional chances are very restricted. Sir, after
having become a Member of Parliament my
ambition is to become a Minister. When we
oursHve.; think so, what to speak of an
ordinary class IV employee of the Secretariat !
Can he keep mum ? Can we always see him
standing at the gate without a promotion ? God
has given us ambition to bring forth children.
Family planning is there but it has not
succeeded. There are many Class IV having not
less than half a dozen children. So when he
produces the family, will he not expect equal
promotion in the service he renders ? Therefore
adequate promotional chances should be there

AN HON. MEMBER : There are many
Members who have more than half-a-dozen
children,

SHRI T. V. ANANDAN : They must ask
additional allowances for them. I think in
France there is allowance for every child but
here it is not so because our Planning Minister
is not able to cater for all. Mr. Dharia said that
he has to feed every day 50,000 mouths and
therefore the plan goes out of gear. Here the
promotional chances should be adequately
provided. I have pleaded the cause of the
Railwaymen in this country in the promotion
committees. They have upgraded 50 per cent
of the posts. 50% of the Class III posts are
reserved for promotion. So also here we should
see that there is no stagnation and thereby the
discontent should be taken out of the mind of
the Secretariat staff by providing for adequate
promotion from Class IV to Class III. Nobody
should be allowed to stagnate for long. We will
cooperate with you as I said yesterday, Mr.
Deputy Chairman.

AN. HON. MEMBER : Why do you
not cooperate in regard to children also by
remaining a bachelor ?

SHRI T. V. ANANDAN : During the
session period the Secretariat staff have too
much work. They do not go to sleep whereas
the Ministers, you and I goto
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sleep in air-conditioned rooms—although
Members do not have air-conditioned rooms.
We go home to sleep but heie the Secretariat
staff, on our behalf, sit overnight and work.
Are we not, duty bound to provide them, when
they complete their work after midnight, to
reach their houses, some staff car ? When
Members are having, at the close of the
Parliament in the evening one or two buses
waiting for them what is it that we do in return
to the Secretariat staff who work overtime ?
Either you should provide staff car or grant TA
or provide them with housing accommodation
in and around the Parliament House. I know
even among the Central Government
employees, the high officials are provided with
houses nearby whereas the Class 111 people
are to go 12 miles avv:iy. That is what is
happening in this country of ours who are now
wedded to bring a socialistic State but it is not
o0 easy to bring socialism in this country after
having encouraged the capitalists and the
monopolists. It w II take a long time because
ours is a different democracy than what we see
in other countries. Therefore some of the es
ential stall who are working here day and night
should be provided with so he accommodation
near the Parliament House.

Then Many Members go the UNO but I
have not yet gone to the UNO because I do not
belong to that pariy. I have been to the ILO as
representative of labour. There we found
interpreters who are given higher scale of pay.
It is not easy to interpret. I have also
interpreted many an Englishman in the days of
the Britishers when they used to come for
meetings. Many North Indian leaders had
come to Madras and I used to translate from
English their speeches in Tamil. It is not easy
to interpret. So the interpieters should be given
extraordinary pay. You cannot say : "Compare
the per capita income in this country"." If that
is so how do you give Rs. 9000 for the Pilots
? Yesterdaj the Minister for Civil Aviation said
that Rs. 6000 is the pay of a Diploma holder in
the airport.

Where does that per capita income go ? It
is only in the case of the secretariat staff that
you bring in the argument. Therefore the
secretariat staff has got a very clear case for
consideration. I want that

Members of Parliament should go into this
issue and they should with one mind
recommend to the Government to appoint a
Joint Committee to go into detailes because
the pay structure given by my colleague, Dr.
Mahavir, is outmodtd and out-dated. To suit
the present-day circumstances a revised pay
structure sfiould be made in consulation with
Members of Parliament by referring this Bill to
a Joint Committee.

Thank you.

[THE VICE-CHAIRMAN (SHRI V. B. RAJU) in
the Chair]

SHRI YASHPAL KAPUR (Uttar Pradesh)
: Sir, this Bill has been presented by Dr. Bhai
Mahavir to implement the constitutional
provisions under article 98 (2) of ou
Constitution. 1 think Dr. Mahavir know that
Parliament has two wings, Rajya Sabha and
Lok Sabha, but nothing in this Bill suggests
that it shall be applicable to the Lok Sabha
Secretariat as well. On this very ground I
oppose this Bill and would request Dr.
Mahavir to withdraw it. I also make an appeal
to the hon. Minister to bring forward a
comprehensive Bill to regulate the conditions
of sirvice of employees of both House of
Parliament in order to fulfil the requirements
of our Constitution. This should be done after
consulting the Chairman, the Speaker and the
leaders of all the parties. Dr. Mahavir states in
the Statement of Objects and Reasons that the
Bill seeks to remove certain existing anomalies
in the pay scales but going through the Second
Schedule which deals with pay scales I find
that all the anomalies have no been remo.ed.
Actually, certain anomalies would be created
in the process of removing them. Sir, if you go
through the whole Schedule you will find that
while raiing the scales of certain categories,
the scales of other connected categories have
not been changed and so the anomalies still
exist 1 and perhaps all of us, would like that all
the categories should benefit whenever a
comprehensive legislation is brought before
the Houe. Sir under the present rules Editor,
Reseach officers, Reporters, Interpreters, have
the same grade; that is they are bracketed
together but in the Bill a higher scale has
been suggested for the
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Editors, Research Officers whereas the scales
of Reporte s, Sec ionOfficers and Interpreters
have not been revised correspondingly. As
regards Interpreters who do a fine job and who
are responsible to mike us understand each
other, I wish to state that when in 1963
Members of Parliament wanted this system of
interrelation to be introduced in the Houses of
Parliaments and when they placed their
proposal before Prime Minister Jawaharlal
Nehru, he is said to have remarked that we
might not find adequate talent for this purpose
in our country, but in case we find we shall
have to pay them handsomely. Fortunately the
talent was found inside the country but we are
not paying them handsomely. Sir, before this
arrangement of interpretation was introduced in
the Houses of Parliament for the first time in
India death snatched Panditji away from us and
he could not see the national languages rising
to such heights.

Sir, you know that no university or
institution in India trains simultaneous
interpreters. They were trained in this
Secretariat. Our thanks are due to the officers
who trained them. But I have learnt that only
50% of the inter presers have been confirmed
in their posts. Early steps should be taken to
confirm the other interpreters also who have, I
learn, put in 6 to 7 years of service.

Sir, there are some salutary provisions in
this Bill which the Minister may take note of
and incorporate them in a comprehensive Bill
about which I have already made a suggestion.

Now coming to some Clauses, Clause 4 deals
with the Finance Committee. I wel-, come it.
However, its terms of reference will have to be
carefully laid down. I have no doubt that the
financial powers should be vested only in our
Chairman for the sake of efficiency and to avoid
delays. But I do not agree with the proposals in
Clauses 5, 6 and 7. The subjects mentioned
therein should be left to the Chief Executive of
the Rajya Sabha Secretariat, that is, our Chair-
man, and the administrative head, that is, the
Secretary of the Rajya Sabha Secretariat.  The
involvement of the Members of

this House, I am sure most of the hon.
Members will agree with me, would result in
discouraging unhealthy practices. I hope the
Hou e would join me in paying a tribtue to the
Secretary and the officers of the Rajya Sabha
Secretariat for their recruitment policy. They
have been impartial and have brought in staff
of good standard, and have miintained the
efficiency of the Secretar at. ST, we know that
the officers and staff of the Rajya S ibha
Secretariat work very hard, and if you look into
Mr, Banerjee's eyes, you will see clearly thtt he
is having sleepless nights, specially when the
Session is on.

SHRIN. G. GORAY : Since you came
here probably.

SHRI A. G. KULKARNI
(Maharashtra) : Since Mr. R:ijnarain is no
longer here, he may be having good health.

St ATAFAT G WA (IF7 93W)
sftHa, JIT 0T EqT FT AR | HA

T owreAw ¥ § gz AmAr W@gar g iw
ZRIE |IAAT A7%4 o1 FIT ST A
7z 7% & ag foa @ fear gar 7

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : He is referring to his notes.

SHRI YASHPAL KAPUR : As regards
Clause 12 regarding the fixing of retirement
age at sixty, I have my own reservations. Sir,
we are aware of the extent of unemployment
among the educated in our country, and 1
would advise Dr. Mahavir to keep this in mind
while making any suggestions on this matter.
In my humble opinion the policy should be
consistent with that of the Government of India
who employ a very large number of Govern-
ment servants.

Sir, one point more, and that is about the
promotion chances of the technical and non-
technical staff. At present, non-technical staff
has got a weightage in this matter, and the
technical staff, that is, the Editors, Reporters,
Research Officers and Interpreters have also
got some provision for promotion to all posts
of Under Secretary and  above. I
understand that
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out of the four Under Secretaries, one comes Bill brought forward by Dr Bhai Mahavir as a
from a State Legislature. In this, as I have said measure of remedy and redress to rectify and
earlier while the House was considering the regulate the conditions of service of the staff in
Reports of the Union j Public Service Secretariat of this illustrious House of Elders. I
Commission, why should there be one-way am not only surprised, but shocked also to see
traffic? And if Rajya Sabha Secretariat takes the pitiable plight of the staff of the Rajya Sabha
officers from State Legislatures, why not the Secretariat. They have no sufficient trans-por
officers of this Secretariat be deputed to State facilities, no proper housing accommodation

Legislatures ?

The chances of promotion for the staff are
not very satisfactory. This is especially so in
the case of the Watch and Ward staff and some
other categories. To avoid stagnation there
should be some higher posts in their own line.
One word about the Watch and Ward staff
They are specially trained for this work, for the
type of work they are doing. They are the
people who are responsible for our security
inside Parliament. They are required to know
not only the sitting Members of both Houses,
but also the retired Members. Nobody can
escape their eyes. They are like Lankini in
Ramayana, but Dr. Bhai Mahavir seems to
have forgotten them.

DR. BHAI MAHAVIR : No, I have not
forgotten them.

SHRI YASHPAL KAPUR : Similarly, the
lot of the entire printing staff has escaped the
notice of Dr. Bhai Mahavir. The provisions
suggested in his Bill in regard to these
categories are insufficient. Likewise Class III
and Class IV employees deserve a better deal.
The nonvnal annual increment of a rupee or
two for Class IV employees is simply a
mockery.

In the end, I would request the Minister to
bring forward a comprehensive Bill on the
subject and also to appoint a Committee of
Members of Parliament to examine the scale of
pay of each category of staff because,
according to my information, the question of
pay of the Parliament staff does not come
within the purview of the Pay Commission.

Thank you.

and no avenues for promotion and recruitment.
Rajya Sabha consisting of the elite and elders
must set a good example. Only we have the
privilege of laving the Vice-President of
India as the Presiding Officer of this House.
We should no longer have rules which are
susceptible of being struck down by a court of
law. There should be no room for favouritism.
The staff must be certain of their promotion and
periodical rise in their legitimate pay and
emoluments I want to bring to the notice of this
House that the allowance and salary conditions
of the staff in the State Secretariat of Tamil
Nadu were raised and some of the Central
Government employees, especially in the
Railways, told me that the pay and allowances
of the State staff of Tamil Nadu are more
attractive than those of the Central Government
staff. In fact, some of the State Government
staff get a little more than their counter parts in
the Union Government. It was possible to raise
not only the pay of the present staff of the State
Government, but also the pension of the retired
staff this year because of its approach from the
autonomy point of view. The Mo.er and other
Members of Opposition are not unaware of
their strength True democracy as Gandhiji said
should not be reckoned on numerical strength,
bat upon the right cause. The hon. Member,
Shri Anandan, said th it only Kerala and West
Bengal have abolished/the sastem of police
verification. In Tamil Nadu we have abolished
the confidential film system. We should not see
brings forward the Bill, but look into the
purpose for which the Bill is brought forward.
When we say autonomy we are immediately
suspected. In fact, autonomy is not a big issue
as the creation of new States. We want
autonomy while the States are kept intact as
inseparable units of India. But Bangla Desh
started out of the autonomy move. So, it may
create some fear or suspicion in the minds of

SHRI V. V. SWAMINATHAN (Tamil men and Ministers like Mr. C. Subraman'am,

Nadu)

DMK. Party supports the spirit of the |

: Mr. Vice-Chairman, Sir, I take this and Mohan Kumaramanglam.
opportunity to make my maiden speech. The
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They pretend to be terribly frightened to
see the photo of Mujibur Rahman with the
Chief Minister of Tamil Nadu. But such fear
has no foundation because the Chief Minister
of Tamil Nadu caiegoiically aftirned lime and
again in unmistakable terms that he wants a
strong Federal Centre. What he wants is
autonomy or more powers for States within
the framework and spheres allotted in the
Constitution. Autonomy is a token word or
expression in a single syllable for more
powers.

Somebody asked the Chief Minister
what powers he wants from the Centre for
which he replied........

{Interruptions)

AN HON. MEMBER : He is making his
maiden speech.

SHRI V. V. SWAMINATHAN :...what
powers he does not want at all, namely
Defence, Foreign Affairs, Communication
and Currency. There cannot be more eloquent
and emotional explanation than the solemn
statement made by the Chief Minister of
Tamil Nadu in the recent DMK Conference
held on 9.4.72 in Conjeevaram, the birth-
place of the Father of Dravida Nadu and
Founder of the DMK Party. It is an eye-
opener. He said that he would be the first man
to vote against the separation move. Dravida
Nadu was given up by its author himself long
ago during the Chinese aggression. Yet, some
retired politicians and politicians who are to
be compulsorily retired are creating a ghost.

When Mr. Narendra Ghosh talks of
autonomy, the Planning Minister suspects and
says it is a ghost. Yesterday, Mr. Shahi said
that he would be forced to agitate for a
separate S-ate if poverty in his State is not
likely to be wiped cut. Are we to believe that
Mr. Shahi wants separation ? No. It is an
emphatic way of expressing his earnest desire
to drive away poverty from from his State.
Mr. Veerendra Patil talks about autonomy.
What motive can be attributed to it ? Let alone
my friend, Mr. Veerendra Patil, what abou:
Mr. Chandra Shekhar ? He talked about
autonomy on 12.4.72 during the discussion on
Planning in

so mar y words, of co rse omitting to use the
actual term 'autonomy’'. Is he to be dubbed as a
partner of the DMK Party ? What I want to
impress is, kindly do not try to give a new or
more meaning to the word 'autonomy'...

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr. Swaminathan, I do not like to
interrupt you. But if you can skip off these
portions and come to this Bill, it would be
better.

SHRI SASANKASEKHAR SANYAL
(West Bengal) : Can the virginty of a maiden
be outraged by the Chair ?

SHRI V. B. SWAMINATHAN : Do not
get angry with the word and fight with the
ghost.

We know the Prime Minister is more
national and rational. She would accept
reality. Even when her father was against the
bifurcation of the bilingual Bombay S ate and
even though the senior Congress leaders like
Nehru felt and expressed the fear that too much
of linguisrft would encourage separatist
tendencies, the Prime Minister scissored
Bombay into Maharashtra and Gujarat. So also
she supported Punjabi Suba and divided
Punjab into two States. Recently, she
inaugurated the Meghalaya State. Thus, the
creation of linguistic States—we have seen—
has only strengthened the unity of India.

We have faith in the Prime Minister that
she would respect the popular movement and
sentiment of the peope. The Planning Minister
is freightened to look at the photo of Mujibur
Rehman But our prime Minister broke the
convention and all protocol rules and made
unprecedented event in meeting Mujibur
Rehman in West Bengal instead of at Delhi,
the Indian Capital.

I want to assured the House that nobody
need fear on merely hearing the word
'autonomy.' We, the DMK, repeat the word in
the same sense as it was used by Mahatma
Gandhi, the Frontier Gandhi and Mr.
Jayaprakash Narayan who cannot be mistaken
for a moment as a separatist.
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Once, when the news reported in some
paper was brought to the notice of the Chief
Minister of Tamil Nadu that Yahya Khan
compared him to Mujibur Rehman, the Chief
Minister immediately refuted it and reiterated
his stand a* different from that of Mujibur
Rehman. Everybody knows that from the
Ministers and their wives, down to the students
and workers of the DMK., they donated blood
during both wars in 1971 and 1965. Does this
not show that we are prepared to sacrifice our
lives to save the unity and integrity of India ?
We have taken a solemn oath to preserve the
unity and integrity of India.

SHRI BANARSI DAS (Uttar Pradesh) :
On a point of order, Sir. Is the hon. Member
speaking on the Bill ?

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : 1 et him continue. Please do not
interrupt.

SHRI V. V. SWAMINATHAN : In spite
of all this, if anybodv doubts our bona fides,
then we have to doubt about the bona fides of
those who doubt us in respect of the unity and
integrity of India. It is Tamil Nadu that offers
the largest sum of Rs. 6 crores for the Defence
Fund.

Is not a friend in need is a friend indeed ?
One cannot easily forget that not only our
Chief Minister refused when the mantle of
Presidentship fell on him but also he asked the
DMK MPs to give unhesitating support,
without any bargain whatsoever, to the
progressive  legislations like the bank
nationalisation Bill and the Bill on the abolition
of the privy purse and the privileges of the
princes, which were piloted in in the Centre.
And the most prestigious and precious election
to the Presidentship of India was to take place.
During these stormy seasons, it is we who
saved India andia Indira—by 'Indira’, I mean
Indira Gandhi's Government.

There is perfect eommunal hprimny and
industrial peace and progress in the produc:ion
of food in Tamil Nadu. In shor, we will not lag
behind the Centre in ser ing the poor and
rendering speedy social justice and
implementing our poll pledges.

It is a model State where novel schemes
are introduced for instance, by daily paying
one rupee one can own a house within five
years. Mr, TA. Pai, our brother Memier, knows
this very well. Houses are constructed at the
rate of one house per one hour in Tamil Nadu.
But it is the only State where the non
Congress Party is in power, with the massive
mandate of the people of Tamil Nadu.

Even no steel man wou'd dream of topp-
ling that Government, But one or two i ,stant
political prophets are projecting incorrect
image of Temil Nodu before the Prime
Minister. Some Parliament Members flying to
Delhi from Madras with wings borrowed from
u% are creating a phoeb.a of unrest and have
been inciting the students and workers for mass
agitation against 'he D. M. K. Governm.nt.
Tr.ere is a feeling of fear that a conspiracy is
going on in the capital in collusion with
American papers.

One cannot forget that in 1968 when
Awami League leaader Fazlul Haque was
ruling in East Pakistan, the New York Times
published that Mr. Fazlul Haque planned to
proc'aim an independent East Pakistan. Mr.
Fazlul Haque refuted it, issued a special
statement .hat they were for the autonomy of
provinces, not for their independence.
However, the Central Government of Pakistan
paid no attention and on May 30, 1954 the
Assembly in East Pakistan was dissolved, and
the Governor's rule was introduced.

We are also reminded of what happened in
our adjacent sister State, Kerala, only a few
years agi when the Congress Ministries were
in office in all the States except Kerala. The
Communist Party coming to power in Kerala
was a unique historical event in the annals of

democracy and Communism. It proved
socialism could be established through
Parliamentary democracy and that

Communists can also form a Government
through ballot box, not necessarily through
bullet or bayonet. But it was destined to be
short lived. The Legislature was dissolved and
the President s Rule was promulgated due to
agitation against the Communist Government
in Kerala.



135 Rajya Sabha Sectt. (Recriutment [RATYA SABHA] & Conditions of Service) Bill, 1968 136

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr. Swaminathan, how many pages
more ?

SHRI V. V. SWAMINATHAN : 1 am
finishing. Democratic institutions should not
be allowed to die like :hat in the cradle itself]
especially by those who profess to be living
for democracy. 1 feel it is the duty of the
Congress to prove that the Centre would not
become monolythic and would not try to est; b
ish one-party ru'e. If socialism is implemented
by a Government is should be allowed to func
ion whether it is the D. M. K. or the
Communist or the Socialist to the fullest term
of offi.ce.

While the Prn.e Minister is silent arid
soft, one or two impa'ient Ministers talk Ebout
the effet of Ariyan Kuppam election. May we
take the victory of Veerendra Patil in the
recent Rajya Sabha elections in Mysore and
the success of the Jan Sangh candidate in the
Mayoral election at Delhi as clear indication
that the people have lost faith in the Congress.

Even when we contested for the Rajya
Sabha there was strong rumour that one of us
would become a casualty. But we escaped
fortunately from the offect of the so-called
Indira wave.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Please complete.

SHRIV.V. SWAMINATHAN:I am
finishing. In the interest of peace and pros-
perity of India there must be an end to the talk
of toppling of Government. Ananda Vika tan,
usually an anti-DM. K. weekly, itself
forewarned that if any tiltingiss contemplated
on the much ado about nothing, of Aryan
kuppam election it will be inviting unrest in the
peninsular region and the people of Tamil
Nadu will not toleiate

Sir, there cannot be a better homage puid
to the memory of M.ihatma Gandhi by the
Congress Members than to accept the
principle of autonmy. On behalf of the

leader of my party who this also the Chief
Minister and who is my guide and philoso-
pher I invite Ministers and Members on the
Treasury Benches, Young Turks like Mr.
Mohan Dharia, Mr. Chandra Shekhar and
Mr. Krishan Kant and the press to attend

the ensuing D. M. K. conference in Manran
kudi in May to assess the aspirations of the
people of Tamil Nadu.

As far as this Bill is concerned, we hope
the Treasury Benches and the hon'ble Minister
of Parliamentary Affairs Shri Om Mehta, will
comf forward with a compre hensive Bill to
regulate recruitment and rromotion of the staff
in the Rajya Sabha Secretariat.

SHRI LOKANATH MISRA (Orissa) : Mr.
Vice-Chairman, Sir. at the outset I would like
to make it very clear that in intervening in this
debate I have nothing against the Secretariat as
such. On the other hand. I would like this to be
put on record that I feel extremely satisfied
about the efficient functioning of the
Secretariat. 1 feel the speed with wh/ch the
Rajya Sabha Secretariat has been functioning is
unparalleled vis a vis the olher offices m India,
including the Central Secretariat. Tlere-fore,
what I say is no reflection on the functioning of
the Secretariat as such AD the same, Sir, I feel
that there must be certain changes in the
procedure, in the pattern, in the recruitment
policy and in the promotions, in the pay
structure and all that.

4P M.
While I support the spirit of Dr. Bhai
Mahavir's Bill :0 far as these aspects are

concerned, I am one with the idea which has
been thrown up in this House that it should
be a more comprehensive thing, bringing
under it both the Rajya Sabha and the Lok
Sabha Secretariats because the Rajya Sabha
cannot nave a separate Bill for its own
Secretariat, while the Lok Sabha would have
none. Therefore, there has to be some
deliberation, some  discussion between ths
two Presiding Officers and the Leaders of
Opposition of both the Houses alorg wtth the
Government, [ would not like the Government
to crme in directly into any of these things.. In
fact, I am very much against the idea of
governmental in fluenee in the Secretariat of the
sovereingn body of India. To the extent
there is governmental interference or influence,
I am terribly against it, [ am opposed toit. In
one of the letters which has been passed on to
me, I see that the Finance Ministry of the
Government of India has turned down a proposal
of the Rajya Sabha Secretariat. |
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do not know how they should have the
audacity to do it In fact, the matter should not
have been refe.red to the finance Ministry at
all. If th; Finance Minister or any other
Ministury of the Go-verment of India has any
influence, directly or indirectly, on the
functioning of the Secretariat of the sovereign
body, to that extent it is @ slur on democracy
and democratic functioning.

SHRI KALYAN ROY (West Bengal) :
What has Mr. Mirdha to say about it ? He
should clarify it.

SHRI LOKANATH MISRA : The
Presiding Offcer of the House is the chief
executive so far as Rajya Sabha is concerned
and since it is a sovereign body, it must have a
sovereign Secretariat attached to it, and that
Secretariat can only bs under the Chairman and
the representatives of the House. Therefore, to
the extent it has been corroded—and it has
been corroded surreptitiously, without the
knowledge of the House—it must be restored
immediately, and the references which were
being made for either increment or pay
increase or promotion or anything of that sorp,
should not be made hereafter to any ministry of
the Government of India.

Now, Sir, the present situation is an
anomalous situation Thts sovereign Secretariat
has the disadvantages of both and the
advantages of none It has no opening. If it
were in the main stream of the Central
Secretariat, many of our people who join in the
subordinate position in the Secretariat would
have an opening and would get promotions to
higher posts in the Central Secretariat. Now
they do not have that opening. But the
disadvantages are there. They refer anv matter
to the Finance Ministry and whatever proposal
is mooted by the Secretariat of the sovereign
body is turned down by ihe Finin:e Ministry.
Therefore, it has double disadvantage, and
advantyge. Therefore, I would like the
Secretariat of the sovereign body to be
completely free from any kind of govern-
mental influence or interference.

The other point that I won ed to make is
that there has been a suggestion to refer this
Bill to a Select Committee. I would beg of the
Members who have moved amend-

ments for referring this Bill to a Select
Committee not to press for it too much now, If
there is a comprehensive legislation, naturally
the point that the leaders of the Opposition
have to be taken into confidence, would be
taken up seriously, because without the consent
of the entire House through the leaders of the
Opposition, it would be unworkable.

Therefore, the Government or the
Chairman, whosoever takes up the deliberations
and the discussions, the leaders of opposition
must be taken into confidence and if that is
done, I think it can be a much better deliberation
than a Select Committee going into the thing.
Government's consent has to be obtained
anyway. The Chairman would b: in a bitter
position to persuade the Government to restore
to the Rajya Sabha Secretariat the so/ereignty
that ought to b3 th;re in it. I hop; the Chairman
would take it up immediately. Therefore, I
would beg of the honourable Members not to
press for reference to the Select Committee and
leave the complete matter in the hands of the
Chairman. Let the Chairman take it up as soon
as possible. But I would add at this stage when
the Chairman takes it up, he should not ignore
the claims of the different categories of
employees in the Rajya Sabha Secretariat. As |
said earlier, they enjoy the disadvantages of
both and enjoy the advantages of none. The
Chairman shou'd take into consideration that
they have no openings and thay cannot look
forward to any kind of promotion even with the
maximum of efficiency. .Therefore the pay
range h;ie should be much wider thin that in the
Government Secretariat, especially since they
have to put in a lot of saenfic- by joining the
Secretariat of the Rajya Sabha or the Lok
Sabha. If they enter into the Government
Secretariat probably a Lawer Division Clerk
could look forward to becoming an Under.
Secretary in course of time. But here he cannot
even become a Section Officer because there are
only a few posts of Section Offi.ers I am told.
There must be about 200 Lower Division
Clerks. Therefore, the possibilities are much
less here or promotion while the dunces are
much greater in the General Secretariat. There-
fore, to compensate that sacri'ice, there must be
some kind of an incentive here so that people
with better talent could be attracted
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to these jobs in the Secretariats of both
Houses of Parliament. So  much has
been said about the different categories
and their emoluments.  Particular mention
has been made of interpreters. I know
what interpretation means. [have had
the good fortune of interpereting Rajaji so
many times when he came to Orissa, into
Oriya, Heused to speakin English. He
is a very powerful talker. But he takesa
little breathing time between sentences
because he is old. Even then I hadat
times difficulty in finding suitable words
for his speech. The way itis being brilli-
antly done an the floor of the House
simultaneously is something which goes to
the credit of our interpreters. [ am told
interpreters under the United Nations are
paid £20to £35 perday. It is Rs.
400 to Rs. 500 per day. The L'NCTAD
people were paid Rs. 10000 per month.
In some cases they were paid Rs. 15,000.
I cannot ask our Secretariat to  pay our
interpreters Rs. 10000 or Rs. 15000, not
even Rs. 400 a day. But what I would
suggest is that they can be paid at least one-
tenth of what is being paid elsewhere
because  they are doing one of the most
strenuous  jobs in the country,
simultancously  translating 240 Members
belonging to  different ideologies having
different tempi of speech at different speeds.
All that is being interpreted and very
successfully interpreted.  Therefore, that
aspect must be looked into. In the other
categories of also  there is a lot of
indifference, I can only say indifference,
because their interest has not been properly
looked after.

We have probably four or five Chamber
attendants. I have not even counted how many
they are. I am told that ihey aie paid Rs. 70/-
much less than what a peon gets. The respot
sib.'e job hat they are doing should be
appreciated. I would be happy if they are paid
at least at much as a peon or a daftry. All the
time they have to keep on standing from 11 to
5. 1 really feel for them. They cannot afford to
sit. They have to attend to the needs and orders
of each and every hoa. Member. It is such a
strenuous job. All the same they are probably
the lowest paid so far as the Secretariat
employees are concerned. The interests of]
some of the categories have, there-

fore, to be looked into more seriously. I hope
the Chairman, while framing a new and
comprehensive Bill in consultation with the
Speaker and the leaders of opposition Parties,
will take into consideration these aspects.

So far as the Reporters, other Class II,
Class ill and class IV employees attached to the
Chamber, are concerned, they work as long as
we sit here. We do not take their difficulties
into consideration. I have raised raised it once
or twice earlier. On some occasions we sit here
till 8 or 8.30 or even 9 P. M. Sometimes the
parliamentary Minister arranges dinner for us
as otherwise the passing of a particular Bill
may b? delayed. But nobody seems to be
lookirg after the convenience of either the
Reporteis or the other people who always look
after the convenience of the Members. Some of
them have to cycle back home 20 miles or 25
miles or may be 30 miles to reach the outskirts
of Delhi city. Mind you they have to do it after
9 P. M. By the time they reach homes, their
children would be fast asleep. Many of the
children would not be seeing their fathers.
Normally the House si s uplo 5.30 P. M. Some
of them have to stand in the bus queue for an
hour. By the time they reach home, it will be 8
P. M. In the Morning again they have to stand
in the queue. I think we are doing the greatest
injustice to this category of employees. On the
other hand officers who have motor-cars are
given bungalows round about. That is good
because their services are more essential. I do
not grudge that. They have to be consulted
always and they have to run to and fro when
they receive summons from the Chairman or
the House. They are getting accommodation
near about the Parliament House. I do not
grudge it. At the same time these Reporters.
Class III and class IV employees who are
always attached to the House should also be
given some accommodation near about
Parlirment House; may be in a multi-<tcreyed
building. Multi-storeyed buildings are coming
up everywhere. Supposing we have one such
building near the Parliament House. What is
the Harm ? All these employees can be
accommodated there. We could have three or
four such buildings for the employees of both
the Secretariats of the Parliament. I do not
know why it is not being done. Win has to
take initiative in the matter ? 1
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would request the Chairman and the Rajya
Sabha Secretary to take it up with the Ministry
of Finance. It might need a little finance. But
then it will be well spent for the good cause of
the growth of sovereign democratic
institutions—rather supreme democratic
institutions of the country. Even if it means
one crore of rupees, Government should not
grudge it because if you want to run
democratic institutions, it is bound to be
expensive.

If you have want to do away with the
Ministers, if you want to cut away the
paraphernalia of democracy, you can do it in a
day and probably that would save you nearly
Rs. 5 crores. But, you would not like to do it
and the people of India would not like to do it
because they have voted you to power only far
strengthening the democratic institution. So,
Sir, I would plead with the Finance Ministry to
be good enough to provide accommodation to
these Class III and Class IV employees of the
Secretariats belonging to both Rajya Sabha
and Lak Sabha. accommodation near about the
Parliament House, so that they would not be
inconvenienced because of living farther
away.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Will you conclude now ?

SHRI LOKANATH MISRA 1 have
concluded almost, Finally, I would like to say
one thing. I would not like the Government to
do it. The Government should not have
anything to do with the Secretariat directly. I
would rather like that th- hon. Chairman of the
House, in consultation with the Speaker,
should take whatever steps are possible as
provided in the Bill drafted bv Dr. Bhai
Mahavir and he should pick up (hose
provisions as given in the rules for the
Government emplo>ees which should govern
the staff of the Secretariat of the House and he
should immediately call a conference of the
Leaders of the Opposition wherein the
Minister for Parliamentary. Affairs and the
Finance Minister or any of his representatives
could also be present and a final decision taken
regarding what is going to be the legislation tl
at would govern the emp-lo;»ees of both
Houses of Parliament and it should be done at
the earliest, Sir.

SHRI PRANAB KUMAR MUKHER-JEE
. Mr. Vice Chairman, Sir, when I went

through the Bill—I admit my shortcomings I
failed to understand the purpose of this Bill.
Sir, when I listened to the speeches of some of
the hon. Members, I became more confused.
Mr. Lokanath Misra, who spoke just before
me, pointed out that he has nothing to speak
against the Secretariat, that the Secretariat is
doing a marvellous job, that they are
performing their business in a very nice way,
etc. Then, Sir, naturally it strikes me that if the
Secretariat formed under ihe present system,
manned under the present .-.vstem, guided by
the present service rules, can render such a
beautiful service, which may be described as a
unique service, which may be considered much
better than that of the Central Secretariat, why
should he again bring forward a piece of
legislation to regulate their service conditions ?
To speak of these two things in the same breath
increases my confusion and I would expect
somebody to clarify and dispel my confusion.

Mr. Vice Chairman, Sir, on principle I am
opposed to this Bill, because Sections 4, 5, 6
and 10 stripe off the power of the Chairman
who is the Vice-President of India. Mr. Vice-
Chairman, Sir, we all know that the Vice-
President of India, the second highest dignitary
in the country, is to discharge only one useful
func ion, that is, to preside over the session of
the Couneil of States and to manage a small
Secretariat, that is, the Secretariat of the Rajya
Sabha. His power, his position, these are not
like these of the Vice-President of the U. S. A.'
Even the Vice-President of the U.S.A. has a
chance, if by accident or for some other reason
the President dies, to become the President for
the rest of the period.

But so far as India is concerned, even if the
President dies by any chance the Vice-
President gets a chance for only six months.
The only executive power he enjoys is of
managing his own secretariat. The purpose of
this Bill is to infringe that power, to stripe off
the Vice-President or the Chairman of the
Council of States.

DR. BHAI MAHAVIR : Do you think he
will be out of job if this Bill is passed ?

SHRI PRANAB KUMAR MUKHER-JFF :
I think so. He will be powerless. I, am coming
to that.
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Dr. Bhai Mahavir has prescribed in section
10 of this Bill that appointments to posts shall
be made by the Chairman on the
recommendation of the Selection Committee in
the case of Class I and Class Il Gazetted posts
and on the recommendations of the
Recruitment Board in the case of all other
posts. This is obligatory on the part of the
Chairman or the Vice-President of India.

Regarding financial power, he is totally
deprived of any financ'al power. Section 4 of
this Bill says :

"The financial matter of the Secretariat
shall be dealt with by a Finance Committee
which shall consist of the Chairman, four
members of the Rajya Sabha to be elected by
the House and two officers of the Secretariat
to be nominated by the Chairman,"

Take the practical proposition, Mr. Vice-
Chairman. Seven members will be in the
Finance Committee. Four members will be
elected by the House. Chairman is ex officio
member. Suppose the Chairman and his two
nominees are one side in a particular matter,
there will be fouront he other. In all financial
matters, four members of the Rajya Sabha may
totally pui aside the Vice-President of India or|
the Chairman of the Council of States who is
the custodian of the privileges and prerogatives
of this House, who is the custodian of]
parliamentary democracy so far as this House
is concerned, who is the second highest]
dignatory of the country. Dr, Bhai Mahavir|
believes that even after passing this Bill the
powers and prerogatives of the Chairman as
Presiding Officer of this House shall not be
infringed. 1 am sorry, Mr. Vice-Chairman, my]
understanding is definitely much less than that
of Dr. Mahavir. But, to my mind, if this piece
of legislation is enacted, it will definitely affect
these powers and functions of the Chairman of]
this House,

Mr. Vice-Chairman, Sir, what happens in
the USA ? The Vice-President is the Presiding
Officer of the Senate. Is there any
Parliamentary Committee to look after the
recruitment or to conduct business of the
Secretariat ? It is still the prerogative of the
Vice-President of the USA, so far as

the Secretariat of the Senate is concerned.
What happens in the House of Commons ?...

DR. K. MATHEW KURIAN : Are you
concerned with the welfare of the staff or
with the powers of the Vice-President ?...

(Interruptions)

SHRI PRANAB KUMAR MUKHERJEE
: I am coming to that point. So far as this Bill
is concerned, it has created full confusion in
my mind. I am confused still even after the
intervention of Dr. Kurian. I am confused
fully...

(Interruptions.)

Mr. Vice-Chairman, Sir, if the Bill aims to
do away with the grievances of the staff, I have
nothing to say. But what is the purpose of the
Bill ? They are going to set up a Recruitment
Board. They are going to decide what should be
the financial administration of this Secretariat. .
Who will be the members of the Selection
Board ? Who will be the members of the
Recruitment Board ? The purpose of this Bill,
that is, the welfare of the staff, is secondary
business in the Bill. The welfare of the staff is
the secondary purpose of this Bill. That could
have been done in other way. It could have
been discussed in a much better way than
bringing a Bill like this. The whole purpose of
the Bill is to deprive the Vice-Chairman of
India Chairman of the Council of States of the
very little power left to him hy the Constitution
of India.

DR. BHAI MAHAVIR : Could you say
how it can be done in a better way ? Where
could it be discussed ?

SHRI PRANAB KUMAR MUKHERJEE

I have give one example, Mr, Vice-

Chairman. It four members of the Finance

committee go against the wishes of Chairman,

so far as the proposed legislation is concerned,

theChairman will have no single financial
power.

DR. BHAI MAHAVIR : You say that the
welfare of the staff could be discussed in a
much better way than through this Bill...

SHRI PRANAB KUMAR MUKHERJEE
: I am coming to that

(Interruptions).

THE VICE-CHAIRMAN SHRI V. B.
RAJU) : Don't answer their questions.
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SHRI PRANAB KUMAR MUKHER-JEE
: Already, Sir, much of my time has been taken
by my friends.

THE VICE CHAIRMAN (SHRI V.B,
RAJU) : No, no. Please do not go into that
point.

SHRI PRANAB KUMAR MUKHER-JEE
: What can I do if somebody puts some
question ? I am coming to the conclusion.

So far as sections 4, 5, 6, 8 (2) aid 10 are
concerned, tnese sections definitely aim at
abusing the poweis of the Chair nan of the
Council of States.

The second question which I like to put to
the Mover of this Bill is whether we should
discuss the service conditions of the staff of the
Secretariat or not. Nobody would deny the
services which they are rendering to us, the
way they are functioning the pains they are
taking, the strenuous job they have to do Each
and every Member of this House will say that
they should be better paid, their amenities
should increase and (hit could have been done
by discussing, by bringing forward a Resolution
in this House instead of bringing a Bill like
this. You could bring forward a non-Official
Resolution to discuss the service conditions of
the Secretariat staff, that could hive equally
mandatory effect. Therefore, I fail to
understand why you have brought the question
of the welfare of the staff along with the
infringement of the powers of the Vice-
President. My objection is that if you talk about
the welfare of the staff, none will oppose you,
nobody would oppose you. Every Member of
this House would like that the service
conditions of the staff should improve, that
their working conditions should be better, that
they should have more amenities and should be
provided with more facilities. Nobody would
object to it, nobody would deny it, but why are
you bringing a Bill to deprive the Vice-
President of India, to deprive the Chairman of
the Council of States of his rights ? That is my
objection. Are you trying to induct some
political proposition here ? Through this Bill,
perhaps you propose to bring some Membsrs of
the Rajya Sabha on certain Committees ; other-
wise what purpose would be served ? The

Chairman of the Council of States is the
custodian of the immunities and privileges of
this House, he maintains the privilege o" the
whole house. Heis the custodian of the I
rivileges of 240 Members of Rajya Sabha and
why can't we rely on him when he recruits his
own staff ?

THE VICE-CHAIRMAN (SHRI V.B.
RAJU) : You have already made that
pomt.

SHRI PRANAB KUMAR MUKHER-JEE

1 am cencluding, Sir. Therefore, my
contention is this: To bring about the welfare
of the staff through this Bill is useless, pur-
poseless. I would like to request Dr. Bhai
Mabhavir to wilh.iraw this Bill and not to create
any further confusion so far as this subject-
matter is concerned.

SHRI BALACHANDRA MENON
(Kerala) : Sir, I am glad that Dr. Bhai Mahavir
has thought it necessary that such a Bill should
be brought forward. 1 do not know how far this
Bill really will satisfy the needs of the staff—
that we have to wait and see, but this Bill
relates to the Rajya Sabha Secretariat
employees only. In a Bill of this kind should we
not have the consideration of the Lok Sabha
Secretriat employees ? If that is so, the entire
staff of the Parliament should have a Bill which
should definitely say how they should be
recruited. It should definitely lay down the
method of promotions. There should be a
comprehensive B II. Without that if we are
going to have a Bill of this type, it will only
mean that certain rights which we give here
will be immediately taken up there and th-m
agitations will be started. The result will be that
we will start a series of agitations which could
very well be avoided by having a
comprehensive Bill, where we could have same
conditions of service.for all employees of the
Parliament. I am not against agitations, but I
am against the one sided affair. This will not
help eitlvr the employees here or the em-
ployees there. It will only be one against the
other. Should we do that ? I would, therefore,
seriously request that the Government should
come forward with a Bill which will contain all
these things and which will certainly tell us
how they are going to recruit and also promote
the staff of the Parliament. I do not want that
they should
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be selected by any Selection Committee. It
should be done by some sort of a Commission,
something like the PSC. I do not want the same
PSC but it should be beyond any Member of
the Rajya Sabha to insist what he should do
with such and such employee. That will create
certain troubles. Tomorrow if I am put there,
innumerable people will be behind me forcing
me to recommend such and such man. I do not
want that and I do not want any Rajya Sabha
Member or any MP to be degraded to that
exlent. You may say that it is giving you a
right. It is giving you no right. It is only
depriving you of the independent stand you can
take either of the employees or of the
Government. Today we will be part of this and
then Members will be selected by the Rajya
Sabha. That means the Ruling Party will do it
and the majority of the Members would be
from the Ruling Parly, most probably all
Members would be from the Ruling Party. The
difficulty will be they will be forcing people on
us and w; will have to accept them. We will be
helpless spectators in that and we will have to
accept that position. It should be an in-
dependent body which should select them,
otherwise there is very great danger. The
majority also might misuse their powers and
often they will because when they know they
a'e in a majority they will do so. Dr. Bhai
Mabhavir brought this Bill thinking it can
restrain or to an extent control. Actually they
are going to control us and therefore I request
you not to have this soft of organisation but
something else. Let there be a recruiting body
separate from the influence of any political
pany. Our business is to agitate ourselves. Our
business is to fight for the rights of people. Our
business is not to recruit or fight for promotion.
We refuse to be the people who will help them
in their promotion. If you do not allow the
senioity in promotions, result will be
favouritism. 1 know there will be bad people,
there will be ineiflcient people but in this
system it is the best to allow seniority. Do not
tampar wiih that. Once you have chosen a man,
allow him to continue till he retires nnd give
him promotion, unless it is found that he is very
bad. How can you say that so and so is

inefficient. It is a subjective attitude of the
concerned offieers or concerned person. One
may say 'So and so is sympathetic to our Party.
allow him to come up'. No. The best thing
should be to allow promotion on seniority. I
would suggest that you seriously consider
bringing a Bill which will lay down rules for
recruitment and also which will lay down the
policy of recruitment both for the Lok Sabha
and for the Rajya Sabha.

I want to know if conditions of service of
Class IV or some sections of people are much
worse than the conditions of service of the
Central Government employees, and if so, it
must be immediately changed. There is no
reason why they should not be changed. If as |
am told people are getting only Rs. 70 or Rs.
80, those who serve here as members of the
staff, it is a damaging thing. The minimum
wage should be something which must satisfy
the employee and his family. I do not expect
him to have a big salary but consistent with the
economy of this country, with the position of
our country you should be in a position to give
them better wages. If there are wages which are
less than the wages of the Central Government
employees of that grade, then it should be
corrected. In other cases of course there are
people who have to sit very late but one must
remember that when the Rajya Sabha is not
there they are having very little work. Because
I have to go to the other employees also
tomorrow and when I talk to them and tell
them 'These people have such and such
emoluments because we felt they are doing
much greater work', they will ask me : 'They
are working for 120 days whereas we are
working for 280 days and therefore pay us
double salary', These are dangerous things. At
least the time has come for a political leader to
say what he feels about these things and not
just go in for applause. I would therefore say
this. Of course if people are sitting late give
them certain overtim; wages for the period they
work but regarding the other peiiod, they are
not having any work and that must be re-
membered.

Because we have got NGOs in other
sectors also. We cannot just go on attending to
one section of people alone. That cannot be
done and it will not be done.
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You will have to look upon all employees
alike. When that is so, I would say that you
must take into consideration their difficulties.
Provide bus for them to important areas. Every
big factory does it. During the period of the
session to important areas where they are you
can provide buses for them so that they can be
rushed back home earlier. And a little inconve-
nience they will also have to undergo when
there is Parliament.

There is one last thing, I would seriously
suggest that the Government must consider the
introduction  of Staff Councils. It is
possible they may have it : I do not know
whether they have it and whether it is effective,
I have doubts about it because a good deal of
complaints has come. [ can pas; it on
to you. It is necessary you should
know what they feel about you.l am
sorry  the  staff here is  terribly
discontented. I do not know how
far they are correct. I do not want to sit in
judgement on these papers; I am not going
to seriously look into them even ; it is only
one-sided matter. But the time has come
when you should be able to sit with them,
discuss with them and get their opinion.
I would therefore suggest you have a Staff
Council consisting of representatives of these
various categot ies, discuss with them and
accept whichever suggestions are found to be
good. And in that if yois want the help of
Parliament Members in an advisory
capacity we can come and we can help in such
things but nothing more than that. So while I
welcome this Bill I would say the Government
must seriously consider bringing forward a
comprehensive  Bill for the staff of both
Houses, Anyhow, I thank Dr. Mahivir  for
having brought this up here because it
helps u« to see what is wrong even in this
which we consider to be a model because
the staff here is discontented,

SHRI K. CHANDRASEKHARAN: Mr.
Vice-Chaiiman, Sir, the provisions of the
Constitution, particularly article 98, which has
been referred to, no doubt contains an enabling
provision for framing rules governing service
conditions of the employees rf the two Houses
of Parliament but it is not as if the requirements
of the Constitution are not met at all today.
Article 98 (3) provides for rules being made by
the Presi-

dent in consultation with the Chairman so far
as this House is concerned and this House
has got the Recruitment and Conditions of
Service Rules 1957, Methods of
Recruitment and Qualifications for Appoint-
ments Order 1958 which has since b--en
supersed:d by the Order of /969.  Sir, there is
an analogous provision so far as State
Government and Central Government em-
ployees are concerned under article 309  of
the Constitution.  Under this article the
Governor so far as the State Government
employees are concerned and the President so
far as the Central Government employees are
concerned can make rules as per the
proviso to article 309 and the main article
gives an enabling provision to the legislature or
Parliament as the case may be to frame rules,
Sir. many of the State Governments in tlvs
country have not framed any rules for
service condiiions of their employees in their
respective States by Acts of Legislature in
terms of tiie enablin? provision of article 309.
Insofar as the Central Government employees
are concerned, the Central Government also
has not framed any rules by an Act of Parliament
for the purpose of putting in the service
conditions of Central Government employees.
So far as the All India  Service = employees
are concerned, there is the All India
Services Act, and rules a ¢ framed in pursuance
of the provisions contained in the All
India Services Act. So far as I know, Sir,
Kerala is probably the only State in the
country which has framed rules in pursuance of
an Act of the Legislature as contemplated by
Article 309.  What Kerala has done is to
adopt all the rules so far issued under
Article 309 by the Governor as deemed
rules, as rules passed by the Legislature,
and give an enabling provision to the Legislature
to amend those rules when necessary: I mean, all
rules a-e to be framed by the Government
and the approval of the State Legislature has to
be obtained. Even though these rules have
worked very well, Sir, inthe course of all
these years, Ihave no doubt that it wmld be in
,the interests  of all parties that th.'re is
democratisation of these rules and the service
conditions are passed in'o law by this
House so far as Rajya Sabha employees are
concerned, and the other Hou”e so far as
Lok Sabha employees are concerned. It will be
good that the Government bestows its mind
upon this aspect, and certainly 1 would
welcome a
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comprehensive official Bill in (his rejard so
far as both Houses are concerned, rathtr lhan
a non-official Bill so far as Rajya Sabha
employees alone are co. cerned.

Sir, the provisions contained in this Bill,
most of them, as has alread been slated by
another hon. Member, are analogous or
similar to the provisions conta ned in the
existing rules themselves. But there are
certain Mr:king departures no doubt. Sit, the
fact tl at almost every Member who has
spoken today, including the mover of this
Bill, has joined in a chorus of appreciation of
the efficient working of the Rajya Sabha
staff—and I completely agree that the Rajya
Sab!-)a staff require that appreciation—
shows, Sir, that these service rules have
really worked very well and effectively but
at the same time, as I said, it is in the
interests of all parties concerned that these
rules are democratised and any subsequent
amendmenlto the serule” is done only w.th
the approval of the Houses of Parliament.

So far as this Bill is concerned, Sir, I
have no doubt to oppose the provision
contained in Clause 6. Clause 6 co . empla-
tes a Selectioa Committee which includes
two Members of this House to be nominated
by the Chairnun. 1 cannot understand for

once as to why, if Members are to
be nominated it should be
continjdto two. 1 certainly oppose

the system of nomination, and it will
be impossible for the Chairman  of the
Sabha to nominate two out of :'43
Members, to the Selection Committee as
contemplated. Then, Sir, the fact that
this Selection Commit ea should be an
independent body altogether has to be borne
in mind, <n I it will be very d fficult for
Members of Tarlia-ment to function
effectively and independently in this
Selection Committee because of passible
pressures, because of the fact that Members
of Parliament are also public men, and
certainly, Sir, neither in the Central
Government nor in the Slate Governments
Members of the Legislature or Members of
Parliament are associated in appointments,
are associated in the main'enance of service
conditions. Therefore, 1 would submit that
the proposed Selection Committee is not
likely to work. 1 would also oppose the

am:nlmerit that has been brought forwxrd by
one hon. Member for the very same reasons.
The amendmant says that representatives of all
groups int his House t tould be associated with
the Selection Committee, but the Mover of the
amendment does not say at all how these
representatives should be brought in.

Then, Sir, the proposal contained in clause
7 to have a Recruitment Board of the nature
suggested to fill ron-gazelted posts, I find, is
already working very well. So tar as gazetted
posts Class I are concerned, the Chairman is
the appointing authority. So far as non-gazetted
posts are concerned, a committee headed by
the Joint Secretary recruits and it has been
working very well.

Then, Sir, clause 17 is with respect to
chaiact.r, verification by the pslice. It is not
there in the ptesent conditions of service. This
is a new introduction and I would call it the
result of some sort of mediaeval thinking. It is
an absolutely outmoded provision which has
already been rejected by some of the State
Governments. The sooner it is rejected by the
other State Governments in the country, the
better it would be for the country as a whole.

DR. BHAI MAHAVIR : See the proviso
also.

SHRI K. CHANDRASEKHARAN :
With great respect to Dr. Bhai Mahavir, the
proviso, according to me, is meaningless. |
cannot understand what is this moral character.
Certainly with this sort of moral character
being introduc.-d in a legislation 1 ke this, it
wotld enco npass c'laii.cter in eve y form. It v
ould include political character. It would i
iclude a person's political thinking and the
verifying person's political approach or the
Government's political approach. Certainly it
would be very bad to have any sort of
verification like this.

Then, Sir, the provision contained in
clause 18 is very harmful because it gives an
enabling power to exempt any en p oyee from
the Rules. Stch power of exemption is likely lo
be very arbitrarily exercised. It has been found
to be arbitrarily exercised
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even by State Governments. Therefore, I
oppose the provision contained in clause 18.

(Time bell ringe)

I am finishing. There are two other ma
Iters on which I would like to stress while
speaking on this Bill. One is it is immediately
to have a pay revision for the employees of the
Rajya Sabha. To this the objection that has
b:en taken by the Finance Ministry, I
understand, is that the Third Pay Commission
is still on its job. It has been stated by the
Finance Minister on the floor of this House on
more than one occasion that the Third Pay
Commission does not go in'o the pay structure
of the empleyees of Houses of Parliament and
the employees of the Supreme Court. If that be
the position, this matter will hive to be
independently gone into. I would request the
Chairman to take up the matter with the
Finance Minister and see that it is done.

Then, Sir, the question of stafl quarters is
also a matter which should be looked into by
Government early. Even today priority to the
personnel of the Rajya Sabha Secretariat is
given, but the priority that is given is to the
key personnel of the Rajya Sabha Secretariat.
The 'key' personnel has not been defined and,
therefore, accommodation is being given on
the basis of seniority alone. I submit that the
Chairman of the Rajya Sabha should look into
this aspect, so that accommodation is made
available to key persons on the basis of
seniority. So far as the Government are
concerned provision of staff quarters should be
taken up on a priority basis. Thank you.

SHRI N.G. GORAY : My I suggest that
tho Government should make their position
clear ?

THE VICE-CHAIRMAN (SHRI V. B.
RAIJUj : There will be another day also.

SHRI SASANKASEKHAR SANYAL :
Mr. Vice-Chairman, Sir, the highest common
factor that all these discussions disclose is that
the House is unanimous that the conditions of
service of the Secretariat staff have to be
examined afresh keeping in view that they are
no longer in the year 1955 or 1960 but they are
in the year 1972 and their emoluments,
amenities and necessities have

to be examined in the context of the price
index which Pie vails now. We all feel for
them because tfuy feel for us. Dr. Bhai
Mahavir was very much critical of the word
"harem". After all har.m is a sacred place and
every henpecked husban] is fond of the harem.
So, if we in this House are looked after by the
housewives, we must look after them also
properly, fairly and squarely. The question is
not that. The question is whether the Bill will
be passed. Sir, it is the Rajya Sabha Secretariat
Bill. It cannot be passed here. Before it
becomes law, it has to go to the o her House.
The other House may not like it and it may
come to some conclusion; they are more
interested in their own Secretariat. That is the
objection and that would be thrown away
forthwith. Therefore, in order to make the Bill
acceptable, we have to make ii a House of
Parliament Bill.

Sir, I have an extreme weakness for Dr.
Bhai Mahavir, I am fond of him; he is a
lovable person. I think he has advisedly
drafted the Bill in such a way as to make it
more attractive. But we have not put the
Secretariat of this and the Secretariat of the
Lok Sabha on a parity basis, and that cannot be
done unless a comprehensive Bill is brought
forward.

I must also express my feeling that we mu-
.t not involve ourselves in prtcipating in
the matter of appointments because that will be
plaguing and pestering ourselves. We have no
hand in the appointment of High Court Judges;
we have no hand in the appointment of
daftries. Why should we, MPs, get involved in
the appointment of these people ? They can be
left to other agencies.

Therefore, my humb'e submission is this
that my friend will be good enough to
withdraw this Bill in anticipation of an
assurance that may be forthcoming from the
Government.

DR. BHAI MAHAVIR
anticipation ?

Why in

SHRI SASANKASEKHAR SANYAL : I
modify my submission. Before you withdraw,
let us have an assurance from the Government
that a comprenensive Bill will be brought
forward without any delay.



155 Rajya Sabha Secti. (Recruitment [RATYA SABHA] & Conditions of Service) Bill, 1968 156

[Shri Sasankasekhar Sanyal]

Now, Sir. there is one other matter.
This Bill, when it goes through, probably it
will have to go to a Joint Select Committee.
We have to examine the methods of appoint-
ment, the methods of recruitment, how
these things have been done, etc. because
when we are examining these things, we
should see that nepotism and favouritism
donot crawl into this Act  Regionalism
has to be avoided; provincialism has to be
avoided. But at the same time, we must
see that in this Act provisions are made
that all the contributing Stales feel happy.
There is atendency—excuse me, my young
man—in  Delhi to absorb all employment
from the local sector. The other day it was
said that people from the Eastern States,
they do not apply. = We can collect more
revenues from the Eastern State but we cannot
make  Tecruitment from  the Eastern
States?  This is a danger which is eating
into the vitals of all sections of pnblic

appointment.  So, these things have to be
gone into by the Joint Select ~Committee so
that the Act comes out in such a way as to
make our service-holders free, happy and
secure-to make themselves and their fami-
lies secure. But a question arises. It will be
some time before this matter comes up in the
shape of law. Instead of this state of things
being dragged up to that time, let us express
that our Chairman will find ways and
means by consulting Members of Parliament
just on a consultative basis with a view to
making some mid-term proposal, interim
measures so that the desired objectives, even
though they do not come in their full
form, be fulfilled and that rancour and
unhappiness disappear and some satisfaction
will be there.

There is a sense of discrimination here and
there—this may be unfounded or founded—but
in order to ge: out of that, the best thing would
be to have a sort of consolidation. I agree with
my friend, Mr. Pranab Kumar Mukherjee that
the Vice-President and the Chairman should
not be divested of all powers very much
because one of the provisions of the Bill
envisages a Committee only of the members of
the Secretariat leaving out Members of
Parliament very well which I welcome but also
leaving aside the Chairman's discretion. These
things will create complications.

AN HON'BLE MEMBER : Let it go to the
Select Committee.

SHRI SASANKASEKHAR SANYAL :
How can it go ? If it has to become law it has
to go to the other House where it will be
rejected. Therefore, you make a com-
prehensive Bill for both the Houses of
Parliament. It' 1 were a Member of the Lak
Sabha I would have rejected it because it is a
partial Bill...

DR. BHAI MAHAVIR : If you drew up a
Bill for the other House too, it would be
considered an encroachment.

SHRI SASANKASEKHAR S\NYAL.: If it
were a comprehensive Bill it would be
considered with respect. Therefore, I say that
my friend, Dr. Bhai Mahavir, should withdraw
this Bill after the hon'ble Minister representing
the Government gives an assurance that a
comprehensive Bill would be brought in no
time without any delay.  That is all I wanted
to say.

SHRIMATI PRATIBHA SINGH (Bihar):
Mr. Deputy Chairman. Sir...

THE VICE-CHAIRMAN (SHRI V.B.
RAJU): Isitalongone?

SHRIMATI PRATIBHA SINGH : Only
two minutes. | never take very long, Sir. I just
want to make one or two points. I am looking
at the watch. I would not take more than two
minutes.

SHRI SASANKASEKHAR SANYAL :
We want to hear our sister for some time. If it
is in your power you may ask the clock to
stop.

SHRIMATI PRATIBHA SINGH : Dr.
Bhai Mabhavir has initiated the Bill to ensure
proper conditions of service to the officers and
staff working in the Rajya Sabha Secretariat.
Article 98 (2) of the Constitution of India
empowers Parliament to make laws to regulate
the conditions of service of the staff and
officers of Parliament. Sir, I only wanted to
point out that this article has remained in the
Constitution for the last 20 or 25 years but no
attention has been paid to its existence there. I
would submit that as this Bill is defective since
it deals only with the Rajya Sabha Secretariat
people



157 RajyaSabha Seen. {Recruitment [14 APRIL, 1972] & Condition of Service) Bill, 1968 158

and not with the Lok Sabha Secretariat, it
should be withdrawn. There are other thin'.s
also left out from this Bill. Some hon'ble
Members have also requested the Government
to bring a comprehensive Bill revising the
conditions of service and benefits which are
given to other Secretariat staff.

I would not suggest, Sir, that the ho-
nourable Chairman has spared any effort to
ensure good conditions of service to the
employees of the Rajya Sabha Secretariat. He
has in his high ingenuity and wisdom done the
bast he could conceive to ensure proper
conditions to the staff of the Secretariat. Yet I
think that the Constitution contemplated the
enactment of such a law under article 98(2) to
bring it into conformity with democratic
principles and the doctrine of checks and
balances. With all regard to the ingenuity of
the Chairman in carrying out the obligations
vested in him in so far as providing for proper
conditions of service of employees is
concerned, I hope the Government will take
notice of the feelings of the hon. Members of
this House that there is need for revision to
give better facilities and better remuneration
to the staff and officers of the Rajya Sabha and
the Lok Sabha Secretariat.

5P.M.

It is necessary to draw the attention of the
Government to the fact that while three Pay
Commissions have so far gone into the
conditions of service of the employees of the
Central Government, since the Rajya Sabha
Secretariat is a so-called independent office,
their conditions of service, pay-scales, etc.,
have been ignored by these Pay Commissions.
The recommendations of the Pay Commissions
have been adopted by (his Secretariat also, as
the Chairman deemed fit in his judicious
discretion. Yet, on several occasions the staff
of the Secretariat have been put to a
disadvantage, not because the Hon'ble
Chairman meant it, but at times because the
Government, especially the Finance Ministry,
did not agree, even though the same had
already been given to the Central Go\eminent
employees. An example of this was when the
clerks of this Secretariat were denied the grant
of four additional increments after completion
of three years of service.

Another point I would like to make in

this connection is that while a system of Joint
Consultative Machinery with provisions for
compulsory arbitration has been introduced in
the Central Government Departments to enable
the staff and officers' representatives to discuss
and resolve the disputes and iron cut
differences between them relating to the
conditions of service; in the Rajya Sabha
Secretariat only outmoded Staff Councils exist
which are unable to make even
recommendations unless there is complete
unanimity between the staff and the officers,
and even if such a recommendation is made, it
might not be implemented, for it is only a
recommendation and not a decision for action.

One more thing that I would like to say in
this regard is that in different Ministries of the
Government of India, special importance and
weight is attached to the work relating to
Parliament. A special category of Assistants
named Parliamentary Assistants has been
created and they are paid a special allowance at
the rate of Rs. 150 p. m., and in every Ministry
not one but many such posts exist. Other
officers connected with parliamentary work are
paid honoraria. But in the Parliament Secreta-
riat?, no such allowances are paid to those who
are more closely connected with the work of
Parliament. I am gratified to note that about a
year back, the scale of pay of the Translators
working in the Parliament Secretariats was
raised from Rs. 21C-530 to Rs. 320-600-odd.
But the pay-scale of Assistants in the
Parliament Secretariats continues to be the
same Rs 210-530.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : How much more time will you take ?

SHRIMATI PRATIBHA SINGH: 1
am finishing.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Or you can continue next time.

SHRIMATI PRATIBHA SINGH
Therefore, 1 opprse the Bill and I would
request that the Government may bring a
comprehensive Bill which will give more
facilities to the staff in these Secretariats so
that they get better pay and better service con-
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[Shrimati Pratibha Singh] ditions and they
enjoy all the facilities which IThe staff in other
Govt, departments get in regard to their
children, in regard to their houses and other
amenities-

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Thank you. Now, Half-an-hour
Discussion. Mr. Dahyabhai Patel,

HALF-AN-HOUR  DISCUSSION ON
POINTS ARISING OUT OF ANSWERS
TO STARRED QUESTION NO. 122
GIVEN ON 20TH MARCH, 1972, AE
DECLINE IN TEXTILE EXPORTS

SHRI DAHYABHAI V. PATEL (Gujarat)
: Sir, with your perniiss.on I raise a discussion
on points arising out of the answers to Starred
Question No. 122 given in the Rajya Sabha on
the 20ih March, 1972, regarding decline in
Textile Exports.

Sir, I have personally not much interest in
textiles. I do not understand the subject. [ am a
life-long user of khadi and so what I know of
textiles is limited to khadi only. I was very
closely associated with the boycott of foreign
cloth when we picketed foreign cloth shops,
courted imprisonment and so on. Why ?
Because cloth is an important trade for this
country. With difficulty, we got out of the
clutcthes of the foreign cloth-makers. Then,
we built up our own cloth. Fortunately our
textile industry was doing well at a time when
the textile industry in the world was not doing
well. The war resulted in dislocation. And we
had a great opportunity of improving our trade.
Some of it was done. Unfortunately I think we
did not do as well as we sUould. There is a
case of the Government interference and what
it results in. The Government started poking its
nose at every stage instead of encouraging the
exporters. I am talking of four years ago. The
Government was poking its nose at every stage
instead of allowing manufacturers and
exporters from this country to take up, to make
their way into foreign markets in the East as
well as in the West. Government started
poking its nose at every stage. And now
what do we come
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to ? Asa result of these policies, instead of
being a large exporter, tod"y we do not know
what to do. And this is how we finance our
exports, this is how we finance our declining
exports. We want to raise the cess on
something that is good to supplement and
support what is not good. I think this is a very
short-sighted policy like many of the policies
which are based on Government controls.
Government controls necessarily lead to such
sort of a thing. They necessarily lead to
favouritism. (Interruptions) Sir, if ihjy fiiish
their discussion or if they adjourn to another
House, it will help us. I was spying that
Government's short-sighted policy has resulted
in this situation when cotton textiles in all
wears should have been very popular. Even
today I do not know whether the Government's
eyes are open or shut. Indian textiles, Indian
ready-made cloth, they find a very large mirket
all over the world, even in America. Instead of
encouraging that, the Government is trying to
poke its nose and is nuking difficulties for
everybody. In this particular case the question I
referred to was buying cotton because we may
be short of cotton and we may spin cotton for
the benefit of a country which has certainly
been friendly to us, particularly it has led us
through a very difficult situation very recently.
I must say, while appreciating the help (hat the
Soviet Union gave us in the situation that arose
as a result of the conflict with Pakistan, 1 do
not like this attitude where they want to export
us cloth and take it back from us where we lose
Rs. 175 per spindle. The Minister may correct
me if [ am wrong. I have heard him admit that
in this House. And if I may say so, in a day or
two or thereafter we had the case of export of
batteries to the Soviet Union. I do not know
how the Government can justify it. The Soviet
Union is short of drink; it is a hard currency
purchase. And we export to them batteries by
soft currency. I consider this is a very short-
sighted policy. If we want to be friends with
the Soviet Union and if the Soviet Union is
friendly to us, we can have a business deal on a
business basis. But this is neither business nor
friendship. This is throwing dust into the eyes
of the people of India and that is what I object.
This sort of a thing should not be done. I have
been reading through the question to refresh
my memory. On the



